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Part IV—Section 2
Tamil Nadu Acts and Ordinancea,

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the President on the 24th September 1987
and is hereby published for general mformahon _—

THE TAMIL NADU MEDICAL UNIVERSITY ACT, 1987.
ACT No. 37 OF 1987
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(¢) every other college or institution situated within the Wniver-
sity area and which may be affiliated to, or approved bY, the University
in accordance with the provisions of .this Act, statutes and ordinances
and regulations made thereunder ; and

(d) every college and institution situate within the University
area, which conducts any course of study or - imparts any course of
training which may qualify for the award of any degree, diploma or other
academic distinctions by the University in any system of medicine.

(4) This section and sections 2,3,4,5,6,7, 8,9,10,11, 12,
13, 14, 15, 16, 31, 34, 46,47, 48,49, 57, 60, 61, 65, 66, 67
and 68 shall come into force at vnce and the rcst of this Act shall come
into force on such date as the Government may, by notification,

appoint.
2. Definitions.—In this Act, unless the gontext otherwise requ‘irés,--

(@) ““affiliated college ” means any college or institution, situate
within the University area and affiliated to the University and providing
courses of study in medical science for admission to the examinaticns
for degrees, diplomas and other academic distinctions of the University
and includes a college deemed to be affiliated to the University under
this Act and includes an autonomous college ;

(b) ““approved institution ” means any hospital, centre or other
institution situated in the University area which, — /

(i) is approved by the University ; and

(ii) provides training for admission to the examinations for
degrees, diplomas and other academic distinctions of the Uriversity;

(¢) “automoinous collcge ™ means any college designated as an
autonomous college by or under the statutes ;

(d) “* college” means any college or any institution maintained by
or affiliated to the University and providing courses of study or
training in medical science for admission to the examinations for
degrees, diplomas and other academic distinc’:ons of the University ;

" (e) “ Dental Council of India ”” means the Dental Cquncil of India,
constituted under section 3 of the Dentists Act, 1948 (Central Act XVI of
1948 ), X | , ,

(f) ¢ Government > means the State Government ;

(g) “hostel ” means a unit of residence for the studernfs main-
tained or recognised by the University in accordance with the provisions
of this Act ; | S |
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) 'edlcal Council of Tndia ” means the' Medical Counc
onstituted: under section 3 of the Indlan ‘Medical Council Acty
r Act 102 of 1956)5 - -

tified date 'means the. date speciﬁed in tlie‘notiﬁcatlo
:.s‘ b-sectlon (4) of . section ] ;

:Nu ng - Counc;L of Indla » ineans the Nursmg Council

d under section 3 of thc Indlan Nursmg Councﬂ Act 19
XL I of 1947) ;

Phaxmacy Councxl of Indla " means the Pharmacy C'ouncxl
cd-undcr_;- sectton 3 of the Pharmacy Act 1948 (Cen

£T7zeUr

e o . » (3). Th

“o dmances ” | anct @ regulatxons ”  .mear mits of the
tute ordinances and regulatlons of the Umve sit 3a) of sec
in force 'under this Act 771 Cl‘amll
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R (u) “University Laboratory”. means a laboratory maintained by
:S, & the University, whether instituted by it or not, which is intended to carry
% on research work ;
of ' (v) “University Lecturer”, “University Reader”, “University Pro-.
oA, fessor’” or “University Teacher” mean Lecturcr, Reader, Professor
or Teacher respectively, appointed by the University; ‘
en (w) “University Library” means 2 library maintained bv the Univer-
g sity, whether instituted by it or not.
of
147
CHAPTER 11.
of Tee UNIVERSITY.
ral . .
a1/ 3. The University.—(1) There shall be a University by the name “The
P Tamil Nadu Medical University™. >
tes, o ) :
(2) The University shall be a body corporate, shall have perpetual |
weeession and a common seal and shall sue  and be sued by the said
or  ®name. :
| (3) The headquarters of the University shall be located within the -
an.  Rimits of the Madras Metropolitan Planning Area as defined in clause
Sii),' #23-2) of section 2 of the Tamil Nadu Town and Country Planning Act,
1971 (Tamil Nadu Act 35 of 1972).
4. Objects of the University.—The University shall have the following
&; abjects, namely —
ﬁa (1) to provide for instruction and traiping in such branches of
i, . framiug as it may determine in the field of medical science ;
__ (2) to provide for research and for the advancement and cissemi-
sation of knowledge in the field of medical science ;
nds (3) to institute degrees, diplomas and other academic distinctions ;
928 (4) to institute lecturerships, readerships, profzssorships and other
feaching posts required by the University and to appoint persons to
such lecturerships, readerships, professorships and other teaching posts}
ver- L : .
udrv (5) to institute and award fellowships, scholarships, studentships,
ons wrsaries, exhibitions, medals and prizes in accordance with the statutes;
(6) to institute research posts and to appoint persons to such
. 2osts ;
sion
Act.

(7) to organise advanced studies and research programmes from

imatn~ tima
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- (8) to organise continuing medical education programmes; |
. / not :
~~ (9) todevelop research facilities ; and with
% (10)-to ‘encourage co-operation among the colleges, University E
£ . - laboratories, hospitals and institutions in the University area and to co- $& t&r’m
-~ ordinate with other. Universities and other authorities in such manner JE cIn;
‘and “for such purposes as the University may determine, B
RN . | }  fund
- .5, Powers of University—The University shall have the following
' powers, namely :— h £ app
L * (1) to hold examinations and to confer deg‘rees, diplomas and other ¥
-~ acgdemic distinctions on any person who,— | ( 3 presc
o (@) shall have pursued an approved course of study or training -
“7* . in a college or University laboratory or an approved institution unless
¢ < - exempted therefrom in the manner prescribed by the statutes and shall tenar
t .~ have passed the examinations prescribed by the University ; or simi!
PR S (b) shall have carried on tesearch under conditions prescribed ;
,,;g’by‘ ihe‘,stat’utes; o | | | 5 b sy
“t . (2) to confer degrees, diplomas and other academic distinctions 6
. on persons who shall have pursued an approved course of study, train- - ther
: “ing or research in an autonomous college; o Olther
s DA s | ‘ | colle
£ " (3) to confer honoragy degrees or other honorary academic distinc- ] othes
© . tions under conditions prescribed ; - B
(4)' to establish, maintain and manage institutes of reséarch, Univer- 4 2‘3; ;:S )
1

ASit,y' colleges, departments, laboratories, hospitals, libraries, museums and §&
_other institutions necessary to carry out the objects of the University; E 3 {g; a

. (5)to affiliate colleges to the University as affiliated colleges, within &
- the University area under conditions prescribed and to withdraw such
. affiliation; | J |
(6) to take over any Government college or institution with the
apptoval of the -Government ; , i , ;
- (7) to approve institiltioqs providing ti'aining for admission to ‘
“the examinations for degrees, ghplomas anq other academic djstinctions -

" ‘of the University under conditions prescribed and to withdraw such

' approval ; | | (

; (8) to designate any college as an autonomous college, with the :
k - prior concurrenc.. ~f the Government under conditions prescribed aad &
. ! .- - % : it R S, .. =

PN
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(9) to establish, maintain anci manage hostelé, to recognis':é’ho'stels
not maintained by the University under conditions prescribed and:to
withdraw such recognition thereof ; " SRR

¥

RS
{

(10) to exercise such control over the students of the Univétsitf e

through the colleges and institutions, as will secure thgir health and well~
being and discipline ; ~ - AR e

(11) to hold and manage endowments and‘ 'bther properties and.

funds of the University ; \ |
(12) to borrow for the purposes of the University money with the

approval of the Government on the security of the property . of ' the -

University » ‘ | ~

(13) to fix fees and to demand and receive such fees, és( maybe

prescribed ;

y b

(14) to make grants from the funds of the’ University for the main-

tenance of National Cadet Corps, National Service Scheme or other -

similar organisations; and

(15) generally to do all such other acts and things as may be neces:.

sary or desirable to further the objects of the University.

6. Colleges situate within University area not to be aﬁ"ilz’ated to any

other University .and recognition of institutions by University.—~—(1) No.
college or institution within the University ayea shall be  affiliated to any

other University other than the Tamil Nadu Medical University. -

(2) No institution affiliated to, or associated with, or ~aintained

% by, any other University whether within the State cf Tamil Nadu er

outside the State of Tamil Nadu shall be recognised by the University

, - for any purpose except with the prior approval of the Government and
§ the University concerned. . ST

. CHAPTER IIL
OFFICERS.

1. Officers of University—The University shall consist of the -

; -;' following ~ officers, namely :—

(1) The Chancellor;

(2) The Pro-Chancellor ; , Rt

(3) The Vice-Chancellor 3
(4) The Registrar ;

o S~ TXT A T (RO D
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, l}ig;,;lf'finance Officer ; - |

¢ Controller of Bxaminations ;'aud |

-Such other persons as may be declared by the statutes to be

ﬁ)}"qUhiversity;\ g 3

Ch_dhcellor.—'—(l) The Governor of Tamil Nadu, shall be the
“haneellor of the University. He shall, by virtue of his office, be the head
of the " Uhniversity 'and shall, when present, preside at any convocation

" of the University and confer degrees, diplomas or other academic |
" distingtipns upon persons entitled to receive them.

iy R : : any ¢
. (2) Where power is conferred upon the Chancellor to nominate Y
. persons to the authorities of the University, the Chancellor shall nominate
persons to the eXtent necessary to represent interests not otherwise ea
" adequately represented. \ 4 years
N 1‘ 8 three
. (3) The Chancellor may, on his own motion or on application, call
- for, and examine the record of any officer or authority of the University |
g ifr}f;i;esfpept.of any proceedings . to satisfy himself as to the regularity of such £
- proceedings ; or the correctness, legality ‘or propriety of any decision taken .. or m
-.or"order passed therein; and if, in any case, it appears to the Chancello SIXty
“that any such decision or order should be modified, annulled, reversed
er i'regnitt‘egg&l,afor re-consideration, he may pass orders accordingly :
o - PITS’X@e.d _"that“ ety application to the Chancellor for the exercise 2;; o(i
_-of the' powwss -under this sub-section shall be preferred within three outgo
- ‘T*'ffnﬁlf(?'nths from ﬂ.le Qate one¢which the proce.e‘dings, decision, or order to to o
wggggﬁﬂgeapphgatlonrelates, was gqmmpm‘cgted to the applicant : one y
-~ Provided further that no order prejudicial to any person shall be
. passed;, s less such-person. has been given a reasonable opportunity o
“making_ his representation. : oo [ to the
i (4);'1113 : Chancclldr. shall exercise. such other powers and perform
uch other’ functions as may be ;ggnfer_red on him by or under this Act. Vice-
o / ‘ o L e for a;
‘The Pro-Chancellor—(1) The Minister in-charge of the portfolio - funct;
th'in the State of Tamil Nadu shall be the Pro-Chancellor of th shall
{2) In the absence of the Chancellor or during the Chancellor’ Chan
ibility. to “act, the Pro-Chancellor shall exercise all the powers and
‘perform“all - the functions. of the’ Chancellor. . o 1
SN e e e T | Vice-t
(3). The Pro-Chancel'or shall exercise such other powers and pe e:'rfls

h other functions as may be conferred on him by or under.ih#
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" 10. The Vice-Chancellor.—(1) Every appointment of the Vlee-Chan-

cellor shall be made by the Chancellor from out of a panel of three names
recommended by the Committee referred to in sub-section (2). Such panel
shall not contain the name of any member of the said Committee.

(2 For the purpose of sub-section (1), the Committee shall consist.
of three persons of whom one shall be nominated by the Government, one
shall be nominated by the Senate and one shall be nomunated by ihe
Governing Council : S

Provided that the person §o nominated shall not be a membér"bf
any of the authorities of the University. ! - ’

(3) The Vice-Chancellor shall hold office for a period of - three
years and shall be eligible for re-appointment for a further period :of
three years : . SR

>

Provided that no person shall hold the office of Vivc,e'-Cﬁaﬁ'belllybr
for more than six years in the aggregate or after attaining the age of
sixty five years. ‘ !

A’”

)] Notwithstanding anything contained in sub-section’ (3), where

the Chancellor is of the opinion, that a Vice-Chancellor could: not be

appointed immediately after the expiry of the term of office of the
outgoing Vice-Chancellor, he may direct the outgoing Vice-Chancéllor
to continue in office for such period, not exceeding a total period of
one year, as may be specified in the direction. R

(5) The Vice -Chancellor may, by writing under hi's‘hand'address‘ed_
to the Chancellor and after giving two months notice,resign his office.

14

‘;(6) When any temporary vacancy occurs in the oﬂi(:‘e of the i

Vice-Chancellor or if the Vice-Chancellor is, by reason of absence or
for any cother reason, unable to exercise the powers and perforxr}- the
functions of his office, the seniormost Professor of the {niversity
shall exercise the powers and perform the functions of the  Vice-
Chancellor till the Governing Council makes the requisite arrangements
for exercising the powers and performing the functions of the. ‘Vice-

Chancellor. SRR et

11. Terms and conditions of service of Vice-Chancellor—(1) The.
Vice-Chancellor shall be a whole-time officer 6f the University anid his
terms and conditions of service shall be as specified in the following
sub-sections.. - | s 3
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(2) The Vlce-Chanceilor shall be pald - | ',‘ f A
?4 (1) a salary of Rs. 5,000 (Rupees five thousand only) per mensem zg
o1 such higher sala.; as may be fixed by the Government from time W&

gg ’ to tlme 3 and | =
? ' 2 (11) such other perquisites as may be fixed by the statutes, ; pri
§ | - | N g ob
B (3) The Vice-Chancellor shall be entitled to such terminal bene i ol

i 4 and allowances as may be fixed by the Governing Council with
~a,pproval of the Chancellor from time to time: of
¢ : s : { ) an(
Prov1ded that, where an employee of, — ,

(a) the University ; or . T ﬁ -3 ma
‘ ' 4 act;
o : b) any other University or college or institution mamtau.cn. 5y S Tep
o ~or¢ afﬁllated to that Umvemty, . § whi
S is apPomted as. Vice-Chancellor, he shall be allowed to continue 7 ' |
- to- contnbute to the Provident Fund to which he is a subscriber, and €  Jike
- ~the contribution of the University shall be limited to what he had been . § b hea

v-;,co tmbutmg 1mmed1ate1y before his appointment as Vice-Chancellor.

X ,""‘(4) The Vlce-Chance lor shall be entitled to travellmg allowances 4 @

o ':jat such rates as may be thed by the Governing Council. - sh ai
W, thirt
o (5) The Vlce-Chancellor shall be entltled to earned leave ocn M The
full pay at one-eleventh of the. perlod spent by himon duty 2 Cou

- (6) The V1ce-Chancellor shall ‘on the expiry of the term of his
,oiﬁce, or.upon relmqulshment of hlS office, be entitled to draw cash .
equivalent of leave salary in respect,of the earned leave at his credit
§i1bject to a maximum of one . hundred and exghty days.

deci:

~ the

,(7) The Vlce-Chancellor shall be entitled, on medical grounds mair

t‘ leave with pay for a- period not exceedmg three months during
- his’ term of office. —_— |
! i !

i tion
, . curri
12 Powers and functzons of Vzce-(,hancellor —(1) The Vice-

Chancellor shall be the academic head and the principal executive

ofﬁcer ‘ofthe University and shall, in the absence of the Chancellor
and Pro-Chancellor, preside at any convocaticn of the  University

perfr

.afid —confer. degrees, dtplemas or other academi: distinctions upcn 1
perSons “entitled | to reccive them. He shall be a member ex-ofﬁf‘zo .
(i fthe Senate, the G Council, the S e
{ s and Chalrman ) € aenate, o owrnmg ounu the f’l‘]m IORpo
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—

| Academic Board, the Finance Committee and the Planning "’Bo'ard'.

and shall be entitled to be present at, and to address, any meeting of
any authority ofthe University, but shall not be entitled to vote thereat,

' unless he is a member of the authority concerned.

(2) It shall be the duty of the vice-Chancellor to \ensure that the
provisions of this Act, the statutes, ordinances and regulations are

| observed and carriec out and he may exercise all powers necessary-

for this purpose. . |

(3) The Vice-Chancellor shall have power to convene meetings
of the Senate, the Governing Ceuncil, the Standing Academic Board

and the Finance Committee.

- (4) The Vice-Chaacellor shall have power to take action on any = -
7B matter concerning the affairs of the University and may take such
B action as he may deem necessary but shall, as soon as may be, thereafter
@ report the action taken to the officer or authority or  body whd or
M which would have ordinarily dealt with the matter : o

o Provided that no such order shall be passed uhless the "iiei‘Son,” Sy
& likely to be affected, has been given a reasonable opportunity of bﬁiﬂg« L

heard. | : ( , ;

A

| (5) When action taken by the Vice-Chancellor under ’"sub-segztibﬁ |
- (4) affects any person in the service of the University, such person

shall be entitled to prefer an appeal to the Governing Council within:

| thirty days from the date on which he has notice of such action.
The Vice-Chancellor shall give effect to the order passed by the Governing
Council on such appeal. - .

decisions of the Governing Council.

maintenance of discipline in the University.

13. The Registrar.—(1) The Registrar shall be a whole time salarie:d

| officer of the University, appointed ’ the Governing Couvnci! on such
48 terms and conditions as may be fixed © ; the Governing Council.

T PR B s e 1 S

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 22V

“ & IR R

|

(6) The Vice-Chancellor shall have “powers to give effect to thé .

(7) The Vice-Chancellor shall have power to .exerciSe control o‘v’erk ;‘
the affairs of the University and shall bLe responsible for the due‘

| (8) The Vice-chancellox_" shall be reéponsible for the co—o_zdinail :
B tion and intcgration of teaching and reseerch, extension, eduvcation and
& curriculum dev:lopment. : , .

= (9) The Vice-Chancellor shall exercise such other powers and
8 perform such other functions as may be prescribed by the statutes.

A
i
..f}l
i
|
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o (2)TheReg1strar shall "be-- ' , !

rank than that of a professor of five years standing ; or |

L (b é.ﬂ dﬂicer of the Government not lower in rank than that of
" Deputy’ Secretary to Government: '

i

" (3) The Registrar shall hold office for a period of three years anc
‘,shl;i_a.glLb;c'p’lig"iple for re-appointment for a further period of three years :

: Prov1ded that no person appointed as Registrar shall hold effice on
,,a.t_t@ﬁ;ingﬂ the age of ﬁfgyfeight years. | x
(4)xTheReg1strar shall be the eX-officio secretary of the Senate,
~ the Governing Council, the Standing Academic Board and the Faculties

. 'but shall not be deemed to be a member of any of these authorities.

L (5) When the office of the Registrar is vacant, or when the Registrar,

by reason of illness, absence, or any other reason is, unable to perform
~ the functions and discharge the duties of hic cffice® the functions and the
" quties of the office of the Registrar shall be performed and discharged
by such person as the Vics-Chancellor may appoint for the purpose.

(6) It shall be the duty of the Registrar,—

S (@to manage the property and investments of the University
including trust-and endowed property in accordance with the d:cision of

‘the Finance Committee and the Governing Council ; |
¢ ,

o (b) to be the custodian of the records, the common seal ahi

- commit to his charge ; and

o AT o {
) . !
o . . ) \

appointed by the authorities of the University.

P (7)"I’he Registrzir’ shall exercise such otheL powers and perform

* such other functions and discharge such other duties as may be prescribed

- by the ' Governing Council.

: (8) In 2Ysuitsand ot.hci' legal proceediﬁgs by or against the Univer-

" . processss. in such suits and proceedings shall be issued to, and served on,

& the Registrar. . o ’
g%‘-* B ” : e R 1AE 1

@) éﬁ»xac;a.démicié‘n' in the field of medical science aot lower in - 3

| Such .other properties of the University as the Governing Council shall |

3 | (¢) to issue all notices convening meetings of the Senate, the -
“Governing Council, the Standing Academic Board, the Faculties, the
Boards of Studies, the Boaras of Examiners and of any Committee

*sity, the pleadings shall he signed and verified by the Registrar and all
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14. The Finance Officer—(1) The Finance Oﬁ‘icer shall be a whole-'
time salaried officer of the Unuiversity, appointed by the. ;Governing.
Council from out of a panel of three names recommended. by the: ‘Govern-
ment. He shall hold office for a period of three years subject to such;;

terms and conditions as may be specified by the- Governmg Councﬂ

(2) The emoluments and other terms and condxtxons of service of
the Finance Officer shall be such as may be prescnbed by the Govermng -

Council. -

3) The Fmance Oﬂ‘icer shall retlre on attammg the age of ﬁfty—

eight years. R

N

(4) When the office of the Fmance Officer is vacant’ or when the' ;
Finance Officer is by reason of illness or absence or any other cause,
unable to perform the functions and dlscharge the duties of his* office,
the functions and duties of the office of the Finance Officer shall be dis-
charged by such person as the Vlce-Chancellor may appomt fo‘r the"ﬂ

purpose.

(5) The Finance Officer shall be the ex-officio Secretar)? of tnc_ : |
Finance Committee, but shall not be deemed to be a member cf such‘r -

Co mlmttee

-

15. Powers, functions and dutzes of Fmame Oﬁ‘icer ~(1) The f*’inar/ce
Officer shdll——

(@) exercise general supervision over the funds of the Umversny'
and shall advise the University as regards its financial poli~ ; and

{b) exercise such other towers and perform such other ﬁnancml'

functiors, as may be assigned tc him by the Governing Councﬂ 01 aS' :

may be prescnbed by the statutes or ordinances :

Provided that the Finarce Officer shall not incur any expevdxture oF
make ary investment exceeding such amourt as may be prescribed by’
the statutes or ordmances except with the prev:ous approval of the‘_ .

Governing Council.

(2) Subject to the control of the Govelnmg Councn the Fmance‘ |

Officer shall,—

(a) ensure that the limits ﬁxed by the Governmg Councﬂ for
recurring and non-recurring expenditure for a year are not exceeded and

that ail moneys are expended for the purposes for which they are granted‘

or alloited ;

&) be responsible for the preparation of annual accounts B
financial eetnnates and the budget of the University and for thexr presen-f

e MY pmsnm b q“r, L2 9N a""”“iﬂa n’\v'“m‘ ! AT e

s SR

T ik e
GIETE O )

3y




1¢

230 ‘TAMIL NADU GOVERNMENT GAZETTE, EXTRAORDINAKY (M ,

-

. " () keep a constant watch on the ‘cash and bank balances and of
Inyestments ; 1
Sk (d) watch the prozress of the collection of revenue and advise E
on the methods of collection employed ;
r . . . . \ . '
5  (e) ensure that the registers of buildings, land, furniture and
® 7  equipment are maintained uptodate, and that stock checking is conducted
. in respect of equipments and other consumable materials in all offices,
/ ‘centres, laboratories and colleges maintained by the University ;
B (f) bring to the notice of the Vice-Chancellor any unauthorised
- expenditure or other financial irregularity and suggest appropriate
" action, to be taken against persons at fault ; and

& % " (g) callfrom any office, centre, laboratory and college maintained
* . by the University, any information or returns as he may consider neces-
‘ sary for the performance of his functions and discharge of his duties.

m

. 16. The Controller of Examinations.—(1) The Controller of Exami-

I' - nations shall be an academician in the field of medical science and a S  Me
E whole-time officer of the University appointed by the Governing Council 48

| ‘on such terms an conditions as may be fixed by the Governing Council.

i A ) The Controller of Examinations shall hold office for a period S
1. of three years and shall be eligible for re-appointment for a further b
" ‘period of three years : = . E ]

Provided that no person appointed as Controller of Examinations
. shall hold office on attaining the age of fifty-eight years.

(3) The Conthollér of Examinations shall exercise such powersand & me
 perform such functions and discharge such duties as may be prescribed S
. in the statutes. , ' |

CHAPTER IV.

| of 1

) ' . | cha

: B Atm-_lomnns. ! | Edu

5 17 Authorities of ‘University.——The authorities of the Univei—sity shall $::;’
() The Governing Council ; - A hav(

- ’(3) The Finance Comumittee ; haw

~'(4) The Standing Academic Board ;"
(5) The Faculties ; | | | - 4
- (6) The Boards of Studies ; P ; A med
_ (7) The Planning Board 3and N

. (8) such other authorities as may be declared by the statutes to beocllies. Col

| N




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY, 231
o RO : X ) ‘: g

=18, The Senate.—(1) The Senate shall consist of ex-officio and dther
members. T

~+ (2) The ex-officio members of the Senate shall be.—

NIRRT

(a) the Chancellor ; .
() the Pro-Chancellor ;
(¢) the Vice-Chancellor ;
(d) the Director of Medical Education ; . , ;
(¢) the Director of Medical Services and Family Welfare ;.- . o
.. (f) the Director of Public Health and Preventive Medicine ; ‘ %

,v"q “a B

"(g) the Director of Indiaﬂ""qui'cine"ar’id‘ " Horhoeopathy ; _.
() Heads of University Departments of Study and Research B
(i) Deans or Principals of all Medical Colleges.; e e
(j) Deans or Principals of Colleges” of Indian System of

Medicine and Homoeopathy ; : ' o

(k) Principals of Post-Graduate Dental Colleges ; ~ L

() Principals of Post-Graduate Colleges of Nursing ; R

¢m) Deans or Principals of Post-Graduate Colleges of Pharmacy

(n) the President of the Tamil Nadu State Medical Council ;-

(0) the President of the Tamil Nadu Fomoeopathy Council ;

; ~ - (p) the President of the Tamil Nadu Board of Indian Medicine;.
(¢) members of the Governing Council who are not otherwise

i ‘S members of the Scnate ; and | '

l (r) the Librarian of the University Library.

Explanation.—In case the Sccretary to Government, in-charge .
of Health and Family Welfare, or the Secretary to Government; in-
charge of Finance, or the Secretary to Government, in-charge of
Education or the Secretary to Governrment, in-charge of Law, who'is a
member of the Senate by virtue of clause (¢), is unable to attend any-
"meeting of the Senate for any reason, he may depute any officer -
of his department, not lower in rank than that of Deputy Secretary
to Government, to attend such meeting. The officer so deputed shall ..
have the rightto take partin the discussions of the meeting and shall

have the right to vote. :

(3) The other members of the Senate shall be— |

- (@) one Professor elected by the teachers of each affiliated ™ - .
medical college from among themselves ; | ]
. (b) one Professor elected by teachers of all a'fﬁliafed?i]):en'téfl’f,f 4

Colleges from among themselves ; o O S U
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(¢) one Professor elected by teachers of all affiliated colléges shali |
=~ of Nursing from among themselves ; | 5
, (d) one Professor elected by teachers of all affiliated collegés of the
. of Pharmacy from among themselves ; ‘
S o (¢) two members elected by the members of the Tamil Nadu ur;on
- - Legislative Assembly from among themselves ; total |
- (f) one member nominated by the President of the Indian 21
Medical Council ; - ¥ ‘may |
: o . ‘ . const;
. . {g) one member_ ncminated by the Director General of Indian. . onst
- . Council of Medical Rescarch; |
o * (k) one member each nominated by the Chancellor representing,-- consis
n (i)/ Chambers of Commerce ; l
} S . (ii) Industries including engineering and technology ;
,’ . (iif) Social Sciences ; | | Famil
(iv) Other Sciences ; and
4 (¥) Law; and - ; l
- (D) one member each to be mnominated by the Pro-Chancellor -
%o secure the representation of,-— ' N 1
W Y (A) the Scheduled Castes and the écheduled Tribes ; and
(B) Sports. ‘
- 19, Senate to review broad policies and programmes of University— ¥&-

" Subject to the other provisions of this Act, the Senate shall havethe .
following powers and functions, namely :— &
o (@) to review, from time to time, the broad policies and 3 Coun
., - programmes of the University ‘and to suggest measures for the improve- B any n
% . yaent and development of the University ; x gqmy ¢
o . S Secre

" (b) to advise the Chancellor in respect of any maiter which - SEPW

f:"m’ay be referred by him for advice ; , ' {

, (c) to exercise such other powers and perform such other functioas 3
as: may be prescribed by the statutes. |

t . 20. Meetings of Senate.—(1). The Senate shall meet atleast ‘*wice weml
#eooimevery year o the dates to be fixed by the Vice-Chancellor. Owigppg =~-
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P

(2) One-third of the total strength of the members of the Scnate

4§l shall be the quorum required for a meeting of the Senate

Provided that such quorum shall not be required at a convocatlon

of the University.

(3) The Vice-Chancellor may, whenever he thinks. fit, and shali,
upon a requisition in writing sign.ed by not less than fifty per cent of the
total members of the Senate, convene a special meetihg of the Senate.

21. The Governing Council—(1) The Chancellor shall as soon  as

may be, after the first Vice-Chancellor is appointed under section 47
& .onstitute the Governing Council.

(2) The Governing Council shall, in addition to the 'Vice-Chancellot,
consist of ex-officio and other members ,

(3) The ex-officio members of the Governing’Council‘ shalt be—-e

(a) the Secretary to Government, in-charge of Health and

| Family Welfare ;

(b) the Secretary to Government, in-charge of Finance; = .

(¢) the Secretary to Government, in-charge of Education ;

o1

(d) the Secretary to Goverﬁment, in-charge of Law ;
.(e) the Director of Medical Education ; g
{¥) the Director of Medical Services and Family Welfare ;

(¢) the Director of Indian Medicine and Homoeopathy

Explanation.— In case any ex-officio member of the’ (xovernmg
Council referred to in clause (a), (8), (c) or (d), is unable to attend
any meeting of the Governing Council for any reason, he may depute
any officer of his department not lower in rank than that of Deputy
Secretary to Government to attend such meeting. The officer so
deputed shall have the right to take part in the discussion of ‘the
committee and shall have the right te vote.

(4) The other members of the Governing Council shall be,-

(a) two members elected by the | Senate from among  its

members ;
5% SN . - . U




, | AP
¢ . 3% TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY . B V.
- (b) two members elected by the Deans or Principals of | |
. affiliated Colleges pro 7iding courses of study and training in medical disti
science from among themselves ; ‘ mewL
B (c) one member elected by the University Professors from among annt
- themselves ; and’ |
o (d) one expertin Medical Education nominated by the Chancellor deps
on the recommendatior of the Vice-Chancellor. | intt
= - 22, Powers of Governinz Council—The Governing Council shall :
have the following powers, namely (— | mitt
, , : Prof
(1) to make statutes and amend or repeal the statutes ; dutic
L : \ ' ) , temy
~ {2 to make ordinances and amend or repeal the same ;
\ ' : e
_ {3) to hold, control and administer the pr$perties and funds of §& pers
the University ; . E pora

N ', (4 to provide for instruction and training in such branches of | of s¢
learning in medical science as it may think fit ; .

R - v i . . . i/ SOI’S,
: (5) to institute .departments of study in the University in such @& in
discipline of learning in medicel science as it may deem fit ; ] as 1

' _ = pend
(6) to provide for research and advancement and cissemination
of knowledge in medical science ; &5
) , : . ipstil
(7) to institute lecturerships, readerships, professorships and any @ such
other teaching posts required by the University ; =
~ . (8)to prescriue, in consultation with expert committees to be 4 Boar
appointed fo. the purpose, the conditions for affiliating colleges to the S8 Or(‘iU
" University or approval of institutions by the Uriversity and to withdraw an
such affiliation or approval ;
i o P o g S ' ' 1 colle
(9) toinstitute degrees, ¢iplomas and o:her academic distinctions; M
~ 10) to confer degrees diplomas and other academic distincticrs B ol
on persons who— : »
o ’ \ ’ . . .
-'(a) shall have pursued an approved course of study or training or a
in a college, or University laboratory or an approved irstitutior unless the ¢

¢xempted therefrom in the manner prescribed by the statutes and shad
pave passed the examinations prescribed by the Uriversity ; or

| () shall bave carried on resiroh i s dvi s A 4
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(D to cenfer henorary degrees or other honorary acadenu®
distinctions on the recommendation of not lvss than two-thirds of t8
members ; . ’

(12) to consider and take such action as it may deem fit on the
annual report, the annual accounts and the financial estimates ; '

(13) to prescribe the qualifications of ieachers in the Universily
departments and colleges of the University and the affiliated colleges
in the statutes

- (14) to appoint. on the recommendation of the Selection Com- -

mittee o1 Experts appointed for the purpose, University Lecturers,
Professors, Recaders and Teachers, fix their emoluments, define their
dutics and the conditions of their services and provide for filling up of
temporary vacancies ; ' ' ;

(15) to _make statutes specifying the mode cf appointment of
persons to administrative and other posts, proside for filling up of tem-

porary vacancies and define incir duties and their terms and conditions

of service ;

(16) to take disciplinary proceedings agzinst the University Profes-
sors, Readers, Lecturers, Teachers and other cmployees of the University
in the manner prescribed by the statutes and to impose such penalties
as may be specified in the statutes and to place then: under suspension
pending enquiry ; |

(17) to cause an inspection of all collcges, hospitals and other

ipstitutions affiliated or to be affiliated, to the University and to take

such action as may be deemed necessary ;

(18) to presciibe, in consuliciion with the diwading Academic
Board, the manner in which and tix conditions.subject to which, a college
of institution may be designated as an autonomous cellege or institution
and to cancel such designation :

(19) with the concuivence of the Government, to designate any
college as an autonouicus college and to cancel such designation ;

[(20) 'to recoguise, on the report of inspection commission, any
college or institution outside the University area ; 1 |

(21) to raise, on behalf of the University, loans from the Central
or any State Government, or any corporation owned or contrelled by,
the Cenzral or any State Government or the public : ?

(22) to borrow money for the purpascs of the University with the
approval of the Government on the sccurity of the property of the
University ; ‘

AR
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(23) to appoint examiners on the recommendation of the Boards
~of Studies and to fix their remuneration ; -
- (24) to charge and collect such fees as may be prescribed by the
statutes ; N 4 |
| (25) to conduct the University examinations and approve and
publish the results thereon ;
(26) to appoint members to the Boards of Studies ; |
i(27) to make ordinances, regarding the admission of studerts
- to the University, or prescribing examinations to be recognised as equi-
- valent to_University examinations ; |
- - (28) to establish and maintain hostels ; |
. (29) to recognise hostels not maintained by the University, and to

: suspend or withdraw recogni’_tipn, of any hostel which is not conducted
" in aceordance with the conditions subject to which such hostel was

- recognised ;

. (30) to supervise the residence of the studez‘its of the University
and to make arrangements for securing their health and well-being ;

o @) to award fellowships, travelling fellowships, studentships,
~.medals and prizes in accordance with the statutes ;

E (32) to manage any publication bureau, employment bureau and
~University sports or athletic clubs instituted by the University ;

K (33) to review the instguction and teaching of the University ;

B (3% to *promote research within the University and to require
=~ peports, from time to time, of such research ; |

g { AR (35)»t4o‘ administer all properties and funds i)laced at the disposal
“of the University for specific purposes; and ,

" . (36) to accept, on behalf of the University, éndowments, bequests,

“donations, grants and transfers of any movable and immovable property -

' of the University made to it. g

23, Meetings.of Governing Council.—(1) The Governing Council shall

‘ meet at such times and places and shall, subject to the provisions of

 gub-sections (2) and (3), observe such rules of procedure at its meetings
“including the quorum at meetings, as may be prescribed by the statutes.

~ (2) The Vice-Chancellor or, in his absence, any member chosen

by the members present; shall preside at a meeting of the Governing
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invite any person having special knowledge or practica: cxperience in any

% . Anecil for  information. :
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3) All qu;stions at any meeting of the Governing Council shall be - ¥

decided by a majority of the votes of the members present and votiag and, i
in the case of equality of votes, the Vice -Chancellor or the member presi-

ding, as the case may be, shall have and exercite a second or casting vote,

(4) (a) The Governing Council may, for the purpose of cc asultation,

subject under consideration to attend any meeting. Such person may
speak in, and otherwise take part in, the procgedings of such meeting but
shall not be entitled to wvote. » . :

(b) The person so invited shall be entitled to such daﬂy and
travellixllg allowances as are admissible to a member of the Governing -
Council. . S

94. Members not entitled to remuneration.—The members of  the
Governing Council shall not be entitled to feceive any remuneration
from the University except such travelling and daily allowances as may be, -
prescribed by the statutes : : ‘

Provided that nothing contained in this section shall preclude - any "
member from drawing his emoluments to which he is entitled by- -
virtue of the office he holds. S

25. Resignation of members.—A member of the Governing Council,
other than ex-officioc members, may tender resignation of his membership = 4
at any time before the expiry of the term of his office. Such resignation 1
shall be conveyed to the Chancellor by a letter in writing by the member
and the resignation shall take cffect from the date of its acceptance by
the Chancellor. | N

26. Governing Council to prepare Annual Report.—(1) The annual -
report of the University shall be prepared by the Governing Council
and shall be placed before the Senate on or before such date as may be -
prescribed by the statutes and shall be considered by the Senate at its -
next annual meeting. The Senate may pass resolution thereon amd
communicate the same to the Governing Council. ke

‘(2) The Governing Council shall inform at a Su’b‘seq—uent m i .

of ihe Senate the action taken by it on the resolution passed by'the). :
Senate. S T

(3) A copy of the annual report and a copy of the i‘esoluiionpééﬁd,g
by the Senate together with information on the action taken under sib--
section (2) shall be submitted to the Government by the G 5Yerniﬂg,i 4
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27. Governing Council to submit annual accounts.— (1) The annna
-accounts of the University shall be submitted by the Governing §
- Council to such examination and audit as the Government may direct.

-. (2) The Governing Council shall settle objections\ raised in such

‘Jower in rank than that of Deputy Secretary to Government to attend |
~such meeting. The officer so deputed shall have the right to take part §8cneral sup
in the discussions of the Finance Committee and shall have the right

- -audit and carry out such instructions as may beissued by the Govern- @)
e ' ‘'ment on the audit report, as prescribed in the statutes. (
’J . ’_‘ = . ) . . ! alld tO S
i : (3) The accounts when audited shall be published by the Governing §
% .Council in such manner as may be prescribed by the ordinances and
‘s . copies thereof shall be submitted to the Senate at its next meeting, and § .. (
to the Gdvernment within three months of such publication. - time ;
g 28. The Financg Committee.—(1) The Finance Committee shall con- § proposql( ‘
R sist of the following members, namely :— | j proposal
A ) 3 .
L -~ (a) the Vice-Chancellor ; 1 ture In exc
z (b) the Secretary to Government, in-charge of Finance ;  taining th
| (c) the Secretary to Government, in-chage of Health and (¢
Family Welfare ; and | matters ro
| | : -
N (d) three members nominated by the lGovernmg‘ Council from (f
4 among its members. ‘ statutes £
’ ' .~ (2) If for any reasons, the member referred to in clause (%) or | 9
clause (¢) of sub-section(ly, is unable to attend any mecting of the Finance [ A d9. T/ e
: . Committee, he may depute any officer of his Department concerned not ofc ath?;“k
: , c

to vote. , | | T
L - “ , ex-0 fficio n
(3) The Vice-Chancellor shall be the ex-officio Chairman and the B )
Finance Officer shall be the ex-officio Secretary of the Finance Com- k (@)
.mittee. ' " :
- | | G
(4) The members nominated by the Governing Council under [
. clause (d) of sub-section (1), shall hold office for a period of three years. (c)
| o ‘ E (d)
! (5) The annua: accounts of the University prepared by the Finance f
1 Officer shail be laid before the Finance Committee for consideration ()
1 and comments and thereafter submitted to the Governing Council for | ()
1 (f):

approval.
. , ’ , : ‘ E £
* ' (6) The annual financial estimates of the Unijversit r =
; ¢ ' : sity prepared bySK-....
S the Finance OfFc.: hall be laid hafara st e o o - !
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ration and comments. The said estimates, as modified by the Finance
Committee, shall then be laid before the Governing Council for conside-

(7) The Finance Committee shall—

L 4

and’ to scrutinise proposals for expenditure ;

|

Q;ov‘e ;

{ has becn made in the annual financial estimates or which involves expendi-

1

() prescribe the methods and procedure and forms for -miain-
faining the accounts of the University and Colleges ; :

matters relating to the finances of the University; and .o

ftatutes. . ,

4

29. The Standing Academic Board—{1) There shall be a Standing
Academic Board of the University which shall, subject to the provisions

eneral superv151on over the academic affairs of the University.

(2) The Standing Academic Board shall consist of the followmg
$v-0 fficio members, namely :— |

(a) the Vice-Chancellor ;

~ (b) the Director of Medical Education ; ‘
(¢) the Director of Medical Services and Family Wclfare :
(d) the Dircctor of Public Health and Preventive Medicine ;

(¢) the Director of Indian Medicine and Hom_c)eopathy:
(f) the Presidents of the Faculties of the University ; and

(2) the Chairracn of the Boards of Studies of the University.
HA Coavn) TUL) By (807V—4

ration. The Governing Council may approve the financial estimates
with such modifications as it dcems fit.

(¢) meet at least once in three months to cxamine the accounts /

(b) review the financial position: of the University from time to
(c) make rccommendation to the Govermng Councﬂ on every.
proposal involving investment or expenditure for which no provision-

ture in excess of the amount provided for in the annual finanrcial estimates ; :

(¢) make recommendation to the Governmg Councﬂ on all

(f) perform such other funct1011s as may be prescribed by the -

f this Act, the statutes and the ordinances, co-ordinate and exercise '

. dos R e T T A S e
el D Gy e S e Tl e Bl




N | i f
o

" 240 TAMIL NADU GOVERNMENT GAZETTE JXTR’AORDINARY

? 0 Subject to the provisions of this Act, the statutes and the ordi~ T
: ‘the Standing Academic Board shall have the following thf:l Un
: and re

-powers, namely :—
. (a) to make regulations and amend or repeal the same ;o E : (c

: : . ) - . ; I .
"7 (b) to advise the Governing Councit on the promotion of § hamely
" research in the University ; and f ,

g nances,

‘ . (¢) to suggest measures for revisions and itJnovaﬁons in academic ing Bo.
 and research programmes. J
. : : | | noming
(4) The Standm, Academic Board shall ordinarily meet twice in W
a year. The poard may, however, meet on other occasions as may be & (
decided by the Governing Council. , , g inith
R ' ¢ Standir
. (5) One-third of the total strength of the members of the Standing :

'Academic Board shall be the quorum required for a meeting of the (¢

_ Standing Academic Board. . | | Board
we oo ' ; the ex
# 7.7 (6) The Vice-Chancellor shall presiae at all meetings of the Standing - ) !
* - Academic Board. .If the Vice-Chancellor cannot be present at a meeting at ta?éﬁ'e

_of the Standing Academic Board due to any reason, the members present
' ‘may elect a Chairman from among themselves.

- 30, Faculties.—(1) The University shall consist of the following § such ¢

- Faculties, namely :—,
A VT;”‘;L‘, e N o ‘ ‘ ‘ 33
. _(a) Faculty of Basi¢ Medical Sciences; ' | constiti
o "' (b) Facutly of Medicine, Paediatrics and Medical Specialities ;  $ in the
~(¢) Faculty of Surgery, Obstetrics and Gynaecology and Surgical |
 Specialities ; - ) - I | ‘
~ (d) Faculty of Community Health, Social Sciences and History
. of Medieine; o SR i
Rt (e) Faculty of Dentistry, Pharmacy and Nursing ; and
(f) sych other Faculty as may be prescribed by the statutes. . 34,
R B . ' which
| (2) The constitution and functions of the Faculties shall, in all
- other | Tespects, be such as may be prescribed by the regulations. (c
(3) Notwithstanding anything contained in sub-section (2 , the 7
“Standing Academic Board may, on the recommendation of the Gcgv)cming . ment «(az
COuncﬂ, appoint any teacher of the University as a member of a Faculty. ' Grants
e . ©f cont

. .31, The Planning Board.—(1) There shall be constituted a Plannine 3
‘ - The Pl oard—(1) Th ] te lanning 8
%' . PBoard -which sha!l - vise generallv on the nlannino and dovalanmans ~fwi S, -
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 ing Board; and

nominated by the Governing Council,
Standing Academic Board on any academlc matter.

. the expiry of their term of office.

attached to each department of study or research

such as may be prescribed by the statutes.

/

- 33. Constitution of other authorities~The Governing Council may"
constitute such other authorities of the University as may be necessary
on the manner prescribed in the statutes.

"CHAPTER V.

UN1verSITY FUNDS,

34. General Funds. —The University shall have a General Fund to »k

which shall be credited,—

(a) its income from fees, grants, donations and gifts ‘if any ;-

§ Grants Commission or any other similar body or any Corporation owned
b or controlled by the Central or any State Government ; and

(¢) endowments and other'rec.elpts.
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(a) the Vice-Chancellor, who shall be the Chalrman of the Plann- Vo

(b) not more than eight persons of hlgh academic standmgv |

(3) The Planning Board shall, in addltIOIl to all other pOwers. vested i
- in it by this Act, have the right to advise the Governing Counc11 and theu{jj

f (4) The term of office of the nominated r;nembers of the Planmng
" Board shdll be three years and they age eligible for re—nommatlon after .

32. The Boards of Studies—(1) There shall be Boards of Studles .

(2) The constitution and powers of the Boards of Studies shall be

(b) any contribution or grant received from the (“entral )Govern-‘ ‘
ment or any State Government or any Local Authority or the Umversny’
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‘laboratory, affiliated college or approved mstitution; and

Act in such manner as may be prescribed by statutes,
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CHAPTER VL. | »

: - appo
cond
in the

S _ ADMISSION OF STUDENTS.

35. Admission to University courses.—(1) No person shall be admitted '3
to a course of study or training in a College or University laboratory or - -3

- an approved institution to appear for any examination held by the Univer- 'shalf'
. sity for confemng any degree, diploma or other academic distinction '
unless he, , . | 39
- . (@) has passed the quahfymg exammatlon prescrlbed therefor the b
, by the University ; and B Univc
& ma
v - (b) fulfils such other. conditions as may be prescrlbed by the M pre}s’cx
| ,regulatlons / | - |
) The Governing Council ‘may, on the recommendation of the . b
B Standlng Academic Board, exempt from -the provisions of sub-section (1) ‘i ;)“ =S¢
. apy ‘candidate who has undergone an equivalent course of study or roﬁ"j
trammg in any college or institution outside the University area. £ S(?gver
é) The quesuon whether such candidate has undergone the equiva- B (
~Jent course of study or training shall be decided by the Standing Academic S tee, ;
‘Board with reference to the syllabus, the course contents and the period 3 detern
g of study or training. 5
36, Admission to University examinations. —(1) No candidate shall ‘ 40.
be admltted to any University examination unless,— | 4§ depart
R | 4 or Dir
E ‘ (a) he is enrolled & a member of a UmverSIty college, University k. appoin

1 ]
'(b) he has satisfied the requirements as to the attendance
.prescnbed by the regulations. N

(2) The Governing Council may, on the recommendation of the

= Standlng Academic Board, grant exemption to any candidate from the & Pro
provmons of sub-sectxon (!) subject to such conditions, as it may deem J Assista:

» ﬁt. , ‘ E 3 departr

. CHAPTER VIL. .

EsraBL ISHMENT AND CONDITIONS OF SERVICE,

37. Appointment of o ficers, heads of departmertts, etc.—The University office a
may appoint such number of officers, heads of departments, professors, . appoint
readers, lecturers, teachers, librarians and such other employees as 4 1
'may bc necessary for the purpose of carrying out the provisions of this




i

1

B Assistant Professor or a Reader may be appointed as a Head of the
@ department in the manner presmbed by the statutes.

; to dechne the offer of appointment as Head of the department

‘ofﬁce as such for a period of three years and shall be ehglble for re-» T
@ appointment. ‘

A
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38. Conditions of service.—Subject to the provisions of this Act, the
appointment, procedure for selection, pay and allowances and other
conditions of service of officers, teachers and other persons employed
in the University shall be such as may be prescmbed by statutes

Explanation.—For the parpose of this section, 1. word * “officers
shall not include the Chancellor and the Pro- Chancellor

39. Pension and gratuity, etc.—(1) The University shall 1nst1tt1te for

,: the benefit of its officers, teachers and other persons employed by the

University, such pension, gratuity, insurance and provident fund as it
may deem fit, in such manner and subject to such cond1t10115 as may be
prescribed by statutes.

(2) Where the University has so instituted a provident fund under
sub-section (1), the Government may declare that the provisions of the
Provident Funds Act, 1925 (Central Act XIX of 1925), shall apply to

such fund as if the Umvcrstty were a local authority and the fund .a’
Government Provident Fund.

(3) The University may, in consultation with the Finance Commlt-

- tee, invest the provident fund amount in such manner, as 1t may
~ determine.

4() Terms and condztzonv of service of Heads of departments. —-(1) Each .

@ department of the University shall have 2 Head who shall be a Professor
# or Director and whose functions and duties and terms and conaltlons of

appointment shall be such as may be prescribed by statutes :

Provided that if there is more than one Professor in any department

@ the Head of the department shall be appointed in the manner prescnbed
& by statutes:

Provided further that in a department where there is no Professor, an:

(2) It shall be open to a Professm or Assistant Professor or Reader

(3) A person appomted as Head of the department . shall hold

(4) A Head of the department may resxgn h1s oﬁice at’ any txme

;tdurmg his tenure of oﬁ‘ice. e W S

C
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(5) A Head of ths department shall perform such functions and
- discharge such duties as may be prcscribcd by statutes.

41, Terms and conditions of service of Co-ordmato!v of University

- departments and Dean of students—(1) There shall be a Co-ordinator of
- University departments who will act as a liaison officer between the Vice- '
- Chancellor and the Heads of departments of the University. He shall

- perform.such functions and dxscharge such duties as_ may be presrrlbed

by statutes.
l

SR 2 There shall be a Dean of students in the University who shall be
_in-charge of the welfare of, and the discipline among, the students. He
- shall exercise such powers and perform such functions and discharge such

- duties as may be prescribed by statutes: |
. ’ I .
CHAPTER VIIL
STATtJTEs ORDINANCES AND REGULATIONS,

C 42 Statuz‘es —(1) The Governing Council may, from time to time,
- _make statutes and amend or repeal the same.

|
(2) Qubject to the provmons of this Act, the statutes may provide
(@) the holding of convocation to confer degrees and academic

| d:stmctlons, _
(b) the conferment of honorary degrees and honorary academic

: dlstmctlons R

* (¢) the constitution, powers and functions of the authorities of the
o Umvers1ty, ] ‘
~(d) the manner of filling vacancies among members of the authon-
Y tles of the Unlversrty 5 - 1

- fOl’,--t-"

(e) the allowances to be paid to the members of the authorities of &

| f:the Un1vers1ty and committees thereof;

the procedure at meetings of the authorities mcludmg the

| g quorum for the transaction of business at such meetings;

) the authentication of the orders of decisions of the authorities

| ot the University;
(h) the formation of departments of research at the Un1vers1ty ;

- 1) the term of office and methods of appomtment and condltlons
—-of servxce of the officers of the University other than the Chancellor and

- _the Pro-Chancsllor ; . I
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- (j) the quahﬁcatlons of the teachers and other persons employed ;.f %
nd by the University and affiliated colleges or institutions ; ; ~ ~§
| (k) the class1ﬁcatron, the method of appomtmeﬁt and deterrmna- : ‘%%
ity _ tion of the terms and conditions of service of teachers and other persons ERE
of . employed by the Ubiversity ; bR
. % : m‘” W . o L ‘
;“ : (D) the institution of pension, gratuity,” msuranr'e ‘or provident fund R
ed - for the benefit of the oﬂicers, teachers and other persons employed by the =
- Uaiversity ; | o S
Ye : (m) the institution of Fellowshrps, Travelhng Fellowshrps, scholar-
He  ships, studentships, bursaries, exhrbrtrons, medals and prizes and the -
ch " conditions of award thereof ; ,
(n) the conditions of affiliation of colleges to the Umversrty .
(0) the manner in whrch and the conditions subject to. whlch a .
“college may be designated as an autonomous college and the condrtrons L
- subject to which, such designation may be cancelled and matters inciden~ " -
tal to the administration of autonomous colleges including the consti-... -
e, tution or reconstitution, powers and duties of the committee on . .
“academic affairs in the college, . Boards of Studies and Boards of o
de Exammers ; ‘ L
a8 O the estabhshment and marntenance of | halls,' ) »hostel's and
. laboratorres . LT e
1iC . A : SR S
a (9) the condrtrons for recogmtron of hosteIs other than those
lic | maintained by the University ; . o
1 (r) the conditions for residence of students of the Umversrty in the "
he L | halls and  hostels and the levy of fees and other charges for such resr- Dy
& dence ; : >
Ti- ' o
(s) the delegation of powers vested m the authontres or oﬂicers of e
f - the University ; and
of - S
(t) any other matter which is requrred to be or may be prescnbed -
he by the statutes. R
. - (3) Astatute passed by the Governmg Council shall be submrtted?"
ics o the Chancellor who may assent thereto or withhold his assent.
A statute passed by the Governing Council shall have no vahdlty untll o
n has been assented to by the Chancelior, . :
ns L 43, Ordinances. —~(1) The'Governing Council may, from tune to time, .
nd i wske ordinances and amend or repeal  the same, e
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- e e it e e e

- (2)' Subject to the provisions of this Act and ile statutes, the
- ordinances may provide for,— - |

(a) the adission of the students to the University and to

- colleges and  University laboratories ; '
‘- (b) the courses of study leading to all degrees, diplomas and
_ - -other academic distinctions - of the University ; |

- (o) the conditions under which the students shall be admitted
- " to the courses of study leading to degrees, diplomas and other academic
" distinctions of the University ; |
" {d) the ‘conduct of examinations of the University and  the
_ conditjons subject to which students shall be admitted to such examina-
- - tions ;- . » o -
SN TR

: (¢) the manner in which exemption relating to the admission
. of students to examination may be given ; !
\jfe";f;afriiiningﬂf bodies and examiners ;- .

 University ;

_expetiment and practical training and for admission to the examinations
- for degrees, diplomas and other academic distinctions of the University;
camd \ S |

2"+ (i) any other matter expressly required or allowed by this Act
~or-the statutes. : ]

§' (3 In making the ordinances, the Governing  Council ~ shall
$/  consult,— S ; }

-, :(a) the Boards of Studies in matters relating to the appointment
* and: -duties ‘of examiners-; and

7 .,. (b) the Standing Academic Board in matters relating to the
- .conduct or standard of examination. . |

1 - (& All ordinances made by the Governing Council shall have
I = effect from such date asthe Governing Council may specify and every
.~ ordinance so made shall be submitted, as soon as may be, to the
Chancellor .and the Senate for information. |

44."~~,-',Regulations.—(1) The Standing Academic Board may make

{. . regulations consistent with this Act, the statutes and the ordinances,

.
K

to carry -out the duties assignéd to it thereunder.

*its affiliated colleges and the levy of fees for admission to the University,

By
+ .

- 0

' (f) the’ conditions and mode of appointment and duties of )
(g) the  ‘maintenance of ‘discipline among the students of the

. (h) the fees to be charged for courses of stludy, research, 5

iy
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the {2) All such regulations shall have etfect from suq:h date as thef
Standing Academic Board may specify and every regulation so made
o shall be placed before the Govermng Council for mformatlon L
iy, 45. Term of office of members of Senate and Governmg Counczl ~
(1) Every elected and nominated member of the,Senate and Govermngs. _
and Council, shall hold office for a period of three years and such’ member
shall be. eligible for election . or nomination for another penod of
three years. _ ‘
tted ’ 5 - 3f’“=‘~',a,.'
mic (2) Any person who has compleued two terms of three years each,
’ continuously in any one of the authorities referred to in sub-section (1)= :
the shall be eligible after a period of three years has elapsed from the
ina- date of his ceasing to be such member for election or ‘nomination
for a further period of three years.
sion '
Explanation.— For the purpose of thi¢ sectlon, a person who ha,s;,
held office for a period not less than one-year in any one of the authori- -
s of ties mentioned in subs-section (1) in a casual vacancy, shall be deemed
to have held office for a term of three years in that authority. -
, .
the (3) Where an elected or nominated member of any of the authorities
is appointed temporarily to any of the offices by virtue of which he is’
rch, entitled to be an ex-officio member of any other authority, he shall,’
ions by notice in writing sjgned by him and communicated to the” V:ce—
sity s § Chancellor within seven days from the date cf his taking charge of
g his appointment, choose whether he will continue to be a member
of the authority to which he was elected or nominated by virtue ,of his
Act election or nomination or whether he will vacate office as such member™
and become a member ex-officio of any other authority by virtue of his
appointment and the choice shall be conclusive. On failure to make
shall 8 such a choice, he shall be deemed to have vacated his office as an eIected ~
§ or nominated member. :
nent ‘
- (4) Where a person is a2 member of any authority and by vn‘tué‘
& of such membership, he is a member of any other authority or authorities
) the & and if for any reason, he ceases to be a member of the tirst mentioned
8 authority, he shall also cease to be a member of other ‘authority or'
| authorities, 4 e
‘1‘33 (5) Nothing in sub-section (1) shall have application in respect of ’7—"-*'1,
the 4 (i) ex-o fficio members referred to in sub-section (2) of section 18
2§ but not including members of the Govermng Council who are not'
) 48 otherwise members of the Senate referred to in clause (q) ; and g
neke SN
CeS. (it) ex-officio members referred to in sub-section 3) o f’cuou 21 z; '

5 s A Group) IV-2 Ex. (597)—5

- =
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- (B)/is an - applicant to be ‘adjudicated 'as ap insolvent ;
scharged insolvent ; or . - e

]

47 Appointment of the Sirst’ Vice-Chancellor.—
‘anything contained i sub-section (1) of

Notwithstanding
L 1n st section 10 within three months

«rom the date of the publication. of this Act in the Tamil Nagy Govern.
ment Gazette, the first Vice-Chancellor shall be appointed by the Govern-
.ment on a -.salary to be fixed by .them for g period not exceeding
three years and on such other conditions as they may deem fit;
- -Provided that a person  appointed as first Vice-Chancellor shali
- retire” from office, if during the. term of his office, pe completes the
".age of “sixty-five "years, o C : :

. |

. 48. Appointment of the first Registrar;--Notwith'standing anything s
tained. in -section (1) of section 13, within three months from the -
icat’~n of this Act'in the Tami Nadu Governmeny Gazette,

AT | : by the Government on a salar
«fixed by them, fora period Dot exceedj

( u g three years ang on
8u ﬁqthcr:cpndltlons as they may deem fit, e o :

/.

"7_149;‘T)'ansitory ‘Powers of the firs: Vice-Chancellor.——( 1) It shall be. of any a;

the duty of the first Vice-Chancelior to Make arrangements for constitu- '

ting -the Senate, the Governing - Cour gj] and the Standing Academic
‘ 10Tty University wigki- IWO Vears

) |

; Wﬁ:ﬂ,hmmm the Govers.
‘ 25 may be necessary for the functioning of the

e kS




ied
of

an

ny

all
nd

ng
hs
‘n-
n-
g

1% ’r‘« »
e

t | from the date on which the vacancy arises.

1 t members (other than ex-officio members) of any authority or other body
W of the University shall bz filled, as soon as may be, by the person or body - .
@ who or which nominated or elected the member whose place has become

¥ 2 member of such authority or body for the residue of the term for which
‘@ the person whose place he fills would have been a member : o]

@ within six months before the date of the expiry of the term of the member -
i of any authority or other body of the University. : LT

£in any vear. :

2\

s

e
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(3) The authorities constituted under sub-section (1) shall perform

B their functions with effect from such date as the Government may, by
@ notification, specify in this behalf. : '

(4) Tt shall be the duty of the first Vice-Chancellor to draft such
statutes, ordinances and regulations as may be nécessary and submit
them to the respective authorities competent to deal with them for their

® disposal. Such statutes, ordinances and regulations when framed shall -~
- be published in the Tamil Nadu Government Gazette. '

(5) Notwithstanding anything contained in this Act and the

- statutes and until such time an authority is duly constituted, the first

Vice-Chancellor may appoint any officer or constitute any committee
temporarily to exercise, perform and dlSCh:"flI'ge any of the powers, func-
“tions and duties of such authority under this Act and the statutes.

50. Filling up of regular vacanbies.*Wllere 4ny vacancy among th_e‘;

& clected members of any authority or other body of the University arises
@ by efflux of time, such vacancy shall be filled by way of election which |
& may be fixed by the Vice-Chancellor : | AR

Provided that such election shall not be, held earlier than two months

!

CHAPTER X.
MISCELi,ANEOUS‘

51. Filling up of casual vacancies.—All casual vacancies among the

vacant and the person nominated or elected to a casual vacancy shall be

) N
‘ § o

Provided that no casual vacancy shall be filled, if such vacancy occurs

University shall be invalidated merely by reason of the existence of any -

acancy or of any defect or irregularity in the election or appointment
f a member of any authority or other body.of the University or of any *
gfect or irregularity in such act or proceeding not affecting the mexits *
f the case or on the ground only that the Senate did not meet twice . -

 52. Proceedings of University authority or body not invalidated by
yacancies.—No act or proceeding of any authority or other body of the * -

Syl i R

N
bl tie Low
vy %_i??"a:} e .
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.- .53; Removal Jrom membership and withdrawal of degree, diploma con
-or" other. academic distinction of University.—(1) The Governing Council # baf
- {4 remove by an order in writing made in this behalf any person 1
~from membership of ‘any authority of the University by a resolution Tay,

. 'passed by a majority of the total membership of the Goverring Council #  not:
‘and*by a majority of not less than two-thirds of the members of the HE
- Goveriing Council present and voting at the meeting, if such person &  dire
has been convicted by a criminal court for an offence which, in the 3 Uni
opinion of the Governing Council; involves moral turpitude or if he has 3  Basi

@]
-y
~

- - been guilty of gross misconduct; and,
" Lais.. (B) for the same reason, withdraw any degree, diploma and other i  With

e »

ae demic ,distinctions conferred on, or granted to, that person by the

University..« ~ -

The Governing Council may also by an order in writing made i
s ‘behalf remove any person from the membership of any authority &
University; if he becomes-of unsound mind, or deaf-mute or has S

be adjudicated or has been adjudicated as an insolvent.

{0 action under this section shall be taken against any person |
Jess as‘been given a reasonable opportunity to show cause against

t1 n,:_;bfop’ose'd to be taken. .

(4). A copy of every;or"‘der/passed under sub-section (1) or _sub-
ion (2), as the. case may be. shall, as soon as may be, after it is s
“communicated to the person concerned-in the manner pres

he' regulations. passe
4. Dispute as. 'to election or nomination.—If any quesiion ari €
o1 person has been duly elected or nominated as, or is entitled to in
‘member of any authority of the University or other body of the Unive
estion shall be referred to the Chancellor whose deci |
5.* Authorities to_cons}’itute committees and to delegate powers.— £ r(clat)‘e;l;
the. au horities of the University shall have power to constitute or te emplc
mstitute committees and to delegate to them such of their powers as? t It)h
" fit, . Such committees shall, save as otherwise provided, consist ﬂo1e
»of the authority goncerned and of such other person, if any N'tds1;
hority may deem fir, . ¢ » ‘
: AR A o ' P . L
56 §Power to obtain information—Notwithstanding  anything con
nedan;this'Act, or anyother law for the time bzing in force, the Gove ot -
atmay, by.order in writing, ¢all for any information from the Universi fints
gy:matter.relating to the affairs of the University and the Universif predin
yEsuch information. js available with it, furnish-1"t (3. verames st 1M

b,i"!ﬁrm'iﬂn Wiﬂt‘ﬂ a feﬂyvﬂﬂ'!'t’ rnavrioldd . i

|
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= before the Chancellor for his decision. S wE

E direct, by general or special order, that such of the employees of the

I Basic Mzdical Scieaces, Taramani, Madras, shall stand allotted to serve
L in connection with the affairs of the Tamil Nadu = Medical. Umver ‘f

. passed

QY ’:
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mpem—y D etaiibioing

Provided that in the case of information which the UniVersity COnsidefs", o |
confidential, the Vice-Chancellor of the University may place the same g

57. Transfer of certain employees of the Umverszty of Madras to,the
Tamil Nadu Medical University.—(1) (@) As soon as may be, after the.
notified date, the Government may, after consulting the Vice- Chancellors}“
of the University of Madras and the Tamil Nadu Medical Unwers;ty?‘?

University of Madras, as are serving in the Post-Graduate: InStxtute of -

with effect on and from such date as may be specmed in’ such order
Provided that no such dlrectlon shall beissued in reSpect of any perso ‘
without his consent for such allotment.

(b) With effect on and from the date specified in the’ ordex und
clause (a), the persons specified in such order shall be come. empIOYees 0
the Tamil Nadu Medical University and shall cease to be employees 0
the Umversxty of Madras, . by
(2) Every person referred to in sub-section (1) shall Bold oﬁi :
under the Tamil Nadu MedicalUniversity upon such tenure, remuneration
terms and conditions and rights and privileges 4s to pension o1’ gramlty
if any, and other matters which shall not be less favourable than :
to which he would have been entitled to on ‘the date specified irl
order under clause (a) of sub- section D, as 1f this Act. had not been

(3) The liability to pay pension and gratuity. to the persons referredfti
to in sub-section (1) shall be the liability of the Tamll Nadu Medrcal"j,

University.

58. Transfer of accumulations in Provident Fund and other like fun‘ds-—q :
(1) The sums at the credit of the Provident Fund accounts of the persons
referred to in sub-section (1) of section 57 as onthe dates of their becommg"
employées of the Tamil Nadu Medical University shall be transferred -
to the Tamil Nadu Medical University and the liability in~ respect’ of
the said Provident Fund accounts shall be the liability - of the TahnI
Nadu Medlcal University. ‘ o LA

(2) There shall be paid to the Tami! Nadu Medical Umvemty
out of the accumulations in the superannuation fund dnd other like:
funds, if any, of the University of Madras such amounts as have been
credlted to the superannu?txon fund of other like funds, if any, on behalf ‘
of the persons referred to in sub-section (1) of section 57 The amount -




o pald N all (fgrm part of the superan.nuatlon fund or other like funds,

eneﬁt of 1ts emp’!oyees

.59 "‘Payment of certain’ amount by the University of Madras——(l)
’ 1sity of Madras shall out of its funds as on the notified date,

n consultatlon with the University of Madras, SpeC1fy

2)_ /The amount payable under sub- section, (1) shall be in add1t10n

the amounts payable by the Umversxty of Madras to the Tamil Nadu
a ,Umver:nty under section 57,

604 st;tatton —~(1) The Government shall have the right t‘o cause an
1 ectlon"’or inquiry to be made, by such person or persons, as they
.- of the Umversxty, its buildings, laboratories, libraries,
sworkshops and equipments, and of any institutions mamtamed
ec gmsed or approved by or affiliated to, the University and also of the
minations, teaching and othier work condvcted ar dors by the Univer-
nd to cause aninquiry to be made in respect ofany matferconnected
th the University. The Government shall in every case give notice to
niversity of their intenticn to cause such inspection or inquiry to be
and’ the* University ‘shall be entitled to be represented thereat.

. (2) The ‘Government sha‘l communicate to the Govermng Council
thelr views with reference to the result of such inspection or inquiry
-and riay, after ascertaining thg opinion of the GoverningCouncil thereon,

vise the University upon the action to be taken and fix a time limit
for ta.kmg such action.

(3) The ‘Gove'rning Council shall report to lhe Government the

- acuqn taken on the basis of the result of such inspection or inquiry.
Snch report shall be submxtted within such time as the Government may

dlrect ~ | |

4) Wh°re the Governing Council does not take action to the

satlsfactzon of the Government within a reasonable time, the Government

“the.Governing Council,issue such directions as they may think fit and-
e Governing Councxl shall comply with such ditections. Tn the event
“the Governing Council not complying with such directions within
Csuch ' time :as may L. fixedin that behalf by the Government, the
Gov 3:;n1ent sha' havs power io appomt any person or body to

comply:with such ‘dircc:ions and make such orde:s as 3 may be  necss-
ary, for the expenses thcrcnr

1y, tha y. be established by the Tamil Nadu Medical Unlversny, .

arml Nadu Medical University ‘such amount as the Govern- A

may, after considering any explanration furnished or representatlon made

such
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61, Librarian—(1) The Librarian shall be a whole-time officer 6£.
University appointed by the Governing Council onthe recommendat

of the Selection Committeeconstituted for the purpose, for suc
and on such terms and conditions as may be prescribed: "

(2) The Librarian shall: exercise such powers . and perfor
such duties as may be assigned to him by the Governing Council. .

62. Special mode of appointment—(1) The 'Governing Council 1

invite a person of high academic distinction and professional attainmie

8§  to accept a post of Professor in the University on such termsand.c
8  ditions as it deems fit, and on his acceptance appoint him to the post

member of the academic staff working in any other University or

in the ordinances.

ST ;

>

the Government on the condition of affiliated colleges and approved
instituttons within the University area. The Government shall take’ such
action eon the report as they deem fit. | Sy

Librarian of institutions maintained by the University.

(2) The Selection Committee for appointment to the*pos'ts, refér‘red“

to in sub-section (1) shall consist of the Vice-Chancellor, the Chairman.
of the Board of Studies concerned and persons not less than two but not
exceeding four, who are experts in the subject in which the appo:ntment

is to be made, nominated by the Governing Council :

Provided that at least two experts shall be present at.the Séle‘ctibh'
Committee meeting : C R

L

Readers and Lecturers, one of the experts shall be the Universit
and Head of the Depdrtmert in the subject, if there is one.

Examinations and other employees of the University shall be deemed

§ Indian Penal Code (Central Act XLV of 1860).
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(2) The Governing Council may appoint a teavcher'gfor. any. ot‘he‘r_,'}m

organisation for undertaking a joint project in the manner laid down'

63. Report on affiliated colleges.—The- Governing Council shaﬂ,
at the end of every five years from the notided date, submit a report to-

s v

- 64. Selection Committee—(1) There shall be 2 Selection Committee 1or -
X  making recommendations to the Governing Councu Jor appointment to -
& theposts of Professor, Assistant Professor, Reader, Lecturer and

Provided further that, in the case of selection - for appointment of -
y Professor

65. Vz'ce—Chahvcellor and other o ﬁ‘icer.s‘,‘ etc.y 10 be public servants.—The | “
Vice-Chanceller, the Registrar, the Finance Officer,  the Controllet of =

when acting or purporting to act in pursuance >f any of the provisiots 'of L
this Act to be public servants within the meaning of section 21%6f the



|
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o 66 Pawer to amend Sc/zedule -—-The Government may, by notifica- - JE  an
tion, amend the Schedule to include in it - any college, institution or #&  Up
~ centre to, or o exclude therefrom any college, institution or centre from, J&  ver
- and on the publication of such not1ﬁcatlon, such college, institution or oxa
" ceatre shall be deemed to be included i in, or as the case may be, omitted J  cor
, from Stbe Schedule. . U
of

. 67 Certam Acts not to apply (l) Subject to the provisions of sub- e
' sectxons (2) to (7), the Madras University Act, 1923 (Tamil Nadu Act VII & boi
"+ 0£1923), the Madurai-Kamaraj University Act 1965(Tamil Nadu Act 33 ﬂ, kin
* 0f1965); thé Bharathiar University Act, 1981 (TamllNadu Actl of1982). ‘S ot
.and the Bharathidasan University Ac;t 1981 (Tamil Nadu Act 2 of 1982) "7’ Tar

(hereafter in this scotion referred to as the said Acts) shall with effect on ’,; = Un

- any from tk. notified date, cease to apply in respect of every college Tar
and mstltutlon to which this Act applies. |
(2) Such cessor shall not aﬂ’ect _— l I - Uni
, (a) the prev10us opecation of the said Acts in- respect of the M
L colleges and 1nst1tuuons reterred to in sub-section (1), an?l(

Sy (b) any penalty, forfelture or punlshment incurred in respect ol
ny offence comm1tted against the said Acts, or | )

e

(c) wany lnvestlgatlon, jegal ')roceedmgs , Or remedy in respect of,
enalty, forfeiture or punishnicnt and any such investigation, legar
ceeding or remedy mgay be instituted, continued or enforced and

ich penalty, forfeiture or pumshment may be lmposed as 1f this-
vnot been passed o -

’ ) Notwlthstandmg anythmg contamed in sub-section (1), all-

* ordinances and’ regulations made under the said Acts and in Pprovi
-the notified date shall; in so far as they are not inconsistent with” unles
ct, continue to be in force in respect of the colleges and institutions the ¢
"ferréd to in the said sub-section: (1), until they are replaced by the o
statutes ordmances and regulatlons to be ;nade under this Act. 6
o . first .
Ngththstaﬂdmg anythlng contaméd in this ‘Act, the statutes,- * after
.’and regulations- continuediin force under SUb*—SCCtlon (3) or: this |
r this'Act,  every persoe who immediately vefore the notified" not i1
s dent of "acollege within the Univérsity aréa affiliated to, to be
y d or: maintained by, the Madras, Madurai-Kamaraj, Bnara-
iand Bharath,dasan Universities, or’ was eligibie to appear for any .  Pr
¢ examipations jn medical science of the said Universities, shall pe- puryc
ted to complete his course of sti'dy in the respective Umversme ‘ under

16 Tamil Nadu.Medical University shall make. arrangements {o
rrction, te: .~hing ana training for such straente far Jaan -

|

i
i
|
|
‘
i
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and in such manner as may be determmed by the Tamil Nadu -Medical
University ip accordance with the course -of study in the respective Uni -
,  versities, and such students shall, during such period, be admitted toth -
'_ examinations held or conducted by the respective Universit..s and  tre ,
correspondmg degree, diploma or other academic w.tinctions of ‘the . «
Universities shall be conferred vpon the qualified students on the result«
of sucb examinations, by the Universities concerned. }
5y All property, whether movable or 1mmovab1e mcludmg lanas ,
'~ buildings, equipments, books and library and all rignts of wnatsoever L
.- kind owned by or vested in, or held in trust, immediately, before the.
@ notified date, by the Umvers:ty of Madras at ths University campus ‘at
) 2% ‘Taramani, Madras as. well as liabilities legally subsisting aoalnst that
. @B University at that campus shall stand transferred to, and vest m, the :
: o Tamll Nadu Medical University.

(6) All Med1ca1 Dental Nursmg and Pharmacy co]leges wlthm the .
University area which immediately before the notified date — |

Kot
PR
g
e
H~J“
B
L
H
B¢
R
ﬁ"
%
N
19
b
S
5
7

(@) continve to be affiliated to, or recognised by, the Madras,. ,' o
Madurai-Kamaraj, Bharathiar and - - Bharathidasan - Umversmes, ’
and » . ‘ %

) prov:de courses of study for admission to- the exammatlon
2 for degrees and diplomas of the Universities specified in clavse (4), - °
BB shall be deemed to be colleges affiliated to the Tamil Nadu Medical
B University under this Act and the provisions of this Act shall, as far as .
may be, apply accordingly. » At

w

d (7) Subject to the provisions of sub-section (2) but W1thou.t pre-
S = ;udxce to the provisions of sub-sections (3) to (6), anything done or any -
&  action taken before the notified date under any provisions of the said .
Acts in respect of any area to which the provisions of this Act apply: "
shall be deemed to have been done or taken under the cerresponding
provision of this Act and shall continue to have effect accordingly -
unless and until superseded by anything done or any action taken under 2
the corresponding provision of this Act. : :

68. Power to remove dzﬂ'zcultles —(1) If any difficuity arises as to the -
first constitution or reconstitution of any authority of the Umvers:tyz
- after the notified date or otherwise in giving effect to the provisions of = /8
b this Act, the Government may, by notification, make such provision, -

not mconmstent with the provisions of this Act, as may appear to them i
to be necessary or expedient, for removing the dlﬂiculty e

Provided that ro such notification shall be issued after thE'r ex-'
piry of five years from the date of estabhshment of the Umversity
under section 3. | .

L (A Group) IV-2 Ex. (597)~6
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: ; (2) Every notxﬁcatlon issued under sub-sectlon (1) or under any
ther provisions of this Act shall, as:soon as possible, after it is issued
be placed on thetable of the Leglslatlve Assemuly and if, before the expiry
', : ession in which it 1is so placed or the next session, the Assembly
makes-any modification in any such notification or the Assembly decides
Mthatithe notification should not be issued, the notification shall thereafter 4

e effect only in such modified: form’or be of no effect, as the case may &
owever, that any such modification or annulment shall be without E
: to the vahdlty of ‘a.nythuig prev1ously done under the notifi-

THE SCHEDULE. \

[See sectxons 1 (3) (a) and secthn 66.].

-

LIST op INS’I’ITUTIONS S A
‘ LE) .‘—‘ ( .

I Govemment Medzcal C’olleges-— Under the control of Dzrector 0 f Medécal
S Educatzom-j‘ wi e

1. Madras Medical College, Madras-3.

2 Stanley Medical College, Madras-1. .
3. Kilpauk Medical College, " ‘Madras-10.

4. Madurai Medical College, Madurai. e

5 Thanjavur Medical College, Thanjavur.

6. Colmbatore ‘Mediaal College, Coimbatore.

7 Tmmelveh Medical ‘College, Tirunelveli.

8 Ohengalpattu ‘Medical College Chengalpattu

| |

BT 3 .,

r .Przvate Medzcal Colleges -

1 Chnstlan Medlcal College, Vellore
2. J Sn Ramachandra Medical College and Research Institute, Madras
3 P S. G Institute of Medlcal Sciences,. Counbatore :

II Government Medical College&-—- Under the cantrol of Dzrector o -
Rt Indzan Medzcme—— | .

1 Govemment Sldha Med1cal College Palaya.mkotta;, T 1runelvelx
oo -2, Government Sidha Medical. College, Palani.

- P 3 Government Homoeopathy Medlcal College, Txrumangalam
- . Madurai district.
,,-_,w_!._l.GommenI, Uaani Medical Collese, Madras,

g i,
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o

Private Medical Colleges —

1. Venkataramana Ayurvedha (‘ollege, Madl as.
2. Ayurvedha College, Coimbatore. -

Ul Government Dental College— | R )
Madras Dental College, Madras. I

e M e e

A V. Government Pharmacy ColIeges - (B Phafm)-~ ’

1. Madras Medical College, Madras. y ~
2. Madurai Medical College, »Madurai.‘ oL

-
L]

Przvate Pharmacy Colleges (B. Pharm)—-

1. C.L. Baid Mehtha College of Pharmacy, Thorapakkam, Madras

2. J.S.S. College of Pharmacy, Rockland, Ootacamund-1. =
3. K.M. College of Pharmacy, Melur’ Road Uthangudl, Madur ‘
V Government College of Nursing— » |

Ma.dras Med1cal College, Madtas. |

; Private College of Nursing— =~ \
Christian Medical College Vellore

T’: VI, Government College o f Physiotherapy— o : S

1. Institute of Rehabilitation Medicirde, K.K. Nagar, Madras. ) |
2. College of Physiotherapy at the Campus of Government Rajap‘
Tuberculosis Hospital, Tlruchu'appalh e

VII. Private Institutions conducting Post-Graduate Degree and D(ploma
Courses — B ,

1. Cancer Institute, Adyar, Madras, | |
2. Sankara Nethralaya Medical Research Foundation, College Road, ,
: Madras-:6. . AP
3. 'St. Joseph Hospital, Tiruchirappalli. S :
- &, Aravind Eye Hospital, Madurai. .
5. M.V. Hospital for Diabetes, Madras-13. >
6. Gandhigram Rural Institute of Health and- Famxly Planmng. '
7. Christian Community Health Centre, Ambilikkai. N
(By order of the Governor.) o | A
: S. VADIVELU, e
Commzsszoner and Secretary to Government, . |
: Law Department

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND anmo
JMADRAS. ON BEHALF OF THR Gnvmm;:mw\r'r OF TAMIL NADU
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Tuml N;du Acts and Oxdmaneee-

The following Act of the Tamﬂ Nadu Legislative Assembly receNed
the assent of the President on the 11th December 1987 and is herehy

published for general information:—

" ACT No. 50 OF 1987.
An Act to amend the Tamil Na(’u Medical Umverszty Act

1987

BE it enacted by the LCQXSIathCI Assembly of the State of Tamil Nadu k
in the Thirty-eighth Year of the Republic of India as follows:— '~

1. Short title ond commencement.—{(1) This' Act may be called
the Tamil Nadu Medical University (Amendment) Act, 1987.

(2) Tt shall be deemed to have come into forces on the 24th
September 1987.

2. Amendment of section 1, Tamil Nadu Act 37 of 1987 ——~F01‘
sub-section (1) of section 1 of the Tamil Nadu Medical Un1vers1ty
Act, 1987 (Tamil Nadu Act 37 of 1987) (hereinafter referred to- as
the principal Act), the following sub-section shall be substuuted

namely:—

“(1) This Act may be called the
University, Tamil Nadu, Act, 1987.”. ‘

(A Crosp) 1V-2 Ex.(755—1 ( 331 ) -

Dr. M.G.R; . Medlca




A

riiént'lmenlt"‘fof . sectibn”,"z,’ Tamil Nadu Act 37 of 195. —
il b’ substituted, namely:— -
(q) 5 Unj:vejrs_ity“\"’fn;panaj we D1, M. G. R. Medical University,

y ®

Amendment of section 3, Tamil Nadu Act 37 of 1987.—In
3 -of the principal Act, in sub-section (1), for the expression
by, the name “ The: Tamil Nadu Medical University ”.”, the
pression “ by the name - “ The' Dr- M.G.R. Medical University,
: Nadu .” shall be substituted. .

Substitution = of the -expression ‘“the Dr. M.G.R. Medical
versity, Tamil Nadu, for the expression “ the Tamil Nadu Medical
versity .. in - Tamil Nadu Act 37 of 1987.—Throughout the
¢ipal Act, except in sub-section (1) of section 1, clause (q) of
2 and sub-section (1) -of section 3, for'the expression * the
-amil Nadu Medical University ”, wherever it occurs, the *expression
he:Dr, - MG.R." . Medical . University, - Tamil Nadu” shall be

Tt (Amendment) Ordinance, 1987 (Tamil Nadu Ordinance 6 of 1987),
hereby repealed. - .- o o

(2) Notwithstanding such repeal, anything done or any action
‘unde: the principal Act, as amended by the said Ordinance,

hall *~ deemed to have been done or taken under the principal Act,

-as_amended by this Act,
o : (By order of the _Go_v\ern‘or )

~ S. VADIVELU,
Comrissioner and Secretary to Government, 3
7 .+ Law_Department. . 3

‘.z"f»- . . R \»."

IED’AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING
/7 MADRAS, ON"BEHALF OF. THE GOVERNMENT OF TAMIL NADU

§ g ) JUS

n 2 of theprincipal Act, for clause (¢), the following clause J

Repeal and Saving—(1)- The Tamil Nadu Medical - University 4
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Short title and

commencement.

Amendment of
section L.

Amendment of
section 2.

Amendment of
section 3.

~ Substitution of

the expression
“the Tamil

Nadu ‘
i Dr.M.G.R.

. Medical

‘)"0

University,
Magdras *, for
the expression
“the Dr.

. M.G.R.

Medical
University,
Tamijl Nadu ™
in Tamil
Nadu Act 37
of 1987.

Construction of
references to
“Dr. M.G.R.
Medical
University,
Tamil Nadu”

“Dr. M.G.R.
Medical
University,

: Tamil Nadu

Act”,

The| following Act of the Tamil Nadu Legisiativo Assembly received the
agsent-of the Governor on the 8th February 1991 and is hereby published for

- general information :—

ACT No. 9 OF 1991.

An Aof Jurther to amend the Dr. M.G.R. Medical Untversity, Tamil Nadu, Act.
1987.

BE it enacted by the chlslauve Assembly of the State of Tamil Nadu in the
Fmtv-ﬁrst Year of the Repubhc of India as fillows :—

1. (1) This Act may be called the Dr. M.G.R. Mechcal University, Tamil
Nadu (Amendment) Aect, 1991.

(2) It shall be deemed to have come mto force on the 10th day of
December 1990.

2. For sub-secﬁon (1) of section 1 of the Dr. M.G.R. Medical University,
Tamil Nadu, Aect, 1987 (hereinafter referred to as the principal Act),
following sub-section shall be substituted, namely — .

“ (1) This Aect may be called the Tamil Nadu Dr, M.G.R.  Medical
Unnerslty, Madras, Act, 1987. 7.

3. In section 2 of the priicipal Act for clause (q), the followmg clause
shall be substituted; namely :—

“Aq) ¢ Un1vers1ty ” means the Tamil Nadu Dr. M.G.R. Medical
University, Madras ; 7, ‘ ’

4, In section 8 of the principal Act, in sub-sectien (1), for the expres-
sion “by the name “ The Dr. M.G.R. Medical University, Tamil Nadu . ”,
the expression “ by the name “ The Tamil Nadu Dr. M. G R. Medical Umversnty,
Madras ”. ” shall be substituted.

5. Throughout the principal Act, except in. sub-section (1) of section 1,
clause (gq) of section 2 and sub-section (1) of section 3, for the expression
“the Dr. M.G-R. Medical University, Tamil Nadu ”, wherever it occurs, the
expression “the Tamil Nadu Dr. MGR Medical Umversuty, Madras ”. shall
be substituted.

"

6. References to “ Dr. M.G.R. Medical University, Tamil Nadu” and
“Dr, M.G.R. Medical University, Tamil Nadu, Act” in any Aect or in any
rule, notlﬁcatmn, proceeding, order, regulation, by-law, or other instrument
made or issued under such Act or “ statutes ”, “ ordinances ” and “ regulations”’
made or continued in force under the principal Act shall be construed as
references to “ Tamil Nadu Dr. M.G.R. Medical University, Madras” and
“Tamil Nadu Dr. M.G.R. Medical University, Madras, Act”, respectively.

the .

Tamil Nadu
37 3:‘ 1987.
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7. Where immediately before the 10th day of December 1990, any legal Legal
proceedingsy are pending to which the “ Dr. M.G.R. Medical University, Tamil proceedings.
Nadu ” is a party, “ Tamil Nadu Dr. M.G.R. Medical University, Madras ”
shall be deemed to be substituted for the “Dr. M.GLR. Medical University,

Tamil Nadu ” in those proceedings.

'8. (1) The Dr. M.G.R. Medical University, Tamil Nadu (Amendment) Repeal and
Ordinance, 1990 (Tamil Nadu Ordinance 11 of 1990) is hereby repealed. ~  saving.

(2)‘ NotwithStanding'snch repeal, anything done or any action taken

under the principal Act, as amended by the said Ordinance, shall be deemed
to have been dome or taken under the principal Act, as amended by this Act.

(By order of the Governor)

P. JEYASINGII PETER,
Secretary to Government, Law Department.

i ;(A Group) IV-2 Bx. (82)—la
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Vs dolawing N C ol bl Puond Nisda Lepidative Awscilily received Hhe
assent of the Governor on the 22nd October 1991 amd is herelky punhshed  for
general intormation :— :

ACT No. 39 OF 1991.

An Act further to amend the T'amil Nadu Dr. M.G.E. Jleclwa’ Unversity,
Madras, Act, 1987,

BE it enacted by the Legislative Assembly of the State of Tumil Nadu in thc
drorty - %Cond Ycar of the Republic of India as follows :—

1. This Act may be called the Tamil Nadu Dr. M.G.R. Medical University,
Madras (Third Amendment) Act, 1991.

2. In section 45 of  the Tamil Nadu Dr. M.G.R. Medical University,
Madras, Act, 1987 (hereinafter veferred to as the Frincipal Act), to  sub-
section (1), the following proviso shal] be added, namely : —

“ Provided that a member «of the Tamil Nadu Legislativc Assembly
elected to the Senate shall cease to be a member of the Senate from the date

on which he ccases fo be a member of the Tamil Nadu Legislative Assembly.”,

3. For the remova) of doubts, it is hereby declared that, notwithstanc'ling
anything contained.in any law for the time being in force or in any judge-
yment, decree or order of any Court, every, person who had been elccted to  the
_Scnate of sthe Tami] Nadu Dr. M.G.R. Medical University, Madras in  his
capaeity. as ;2 member of the Tamil Nadu Legislative Assembly and who had
. ceased to:bhe ;2 member of the Tamil Nadu Législative Assembly but holding
office as a. member of the Semate immediately before the date of the publication
..of this Aedin the Tamil Nadu Government Gazetle, shail cease to be a member
.of the Sepate of the said University on the date of the pubhcatlon of this Act
yin the Tamil Nadu Government Gazette.

[

(By order of the (overnor.).

P. JEYASINGH PETER,

Secretary to Government,
Law Department.

L

Short title.

Amendment
of
section 495.

-

Removal o N
Doubts. e

PRMED > PUBLISHED BY THE DIRECTOR OF SYATIONSRY X
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- The following Act of the Tamil Nadu Legislative A&cmbly rceived the'’
P —n mmﬂmmmm 315t Qctoher 1991 amd i3 hcreby published for :
W»w mum mrx.s o ‘%‘H%W’;;m»w w,,;;;hwv X

ACT No. 42 OF 1991,

- T e

An Act further to ameml tiw Tamd k2’\’aclu Dr.* M Gk Medwal Umvers'ny, 3
Madms, Act 1987

d ¢ “ STy o # . -

1 - F BE it enaéted by the ngxsla.twe Assembly of the Statc of 'lamlL%‘I\adu in th,g ‘ |

{ Iorty-second Year of the Republic of Indla as follows :— s : 1
Skorf tils, 1. This Act may be called the Tamil!Nadu Dr. MGR Medical Umver__ i 4

sity, "VIa,dras (Second Amendment) Act, 1991.

H 5
g
Agg?mnem of e 2y In section - 10 of-the Tamil Nadw Dr.. M.G.R, Medlcal University,  Tamil
ion 10. Madras, Act, 1987 (hereinafter referred to as the principal: Act), to sub- .. (%37 ]
section (1), the followmg previse shall be added namcly t—, ‘ T

“Provided that if the. Chancellor is- of the opinion that pone of the
persons in the panel so recommended by the Committee is suitable for appoint-
ment as Vice-Chancellor, the Chancellor may take’ steps to constitute another
Committee, in accordance with sub-section (2), to give a fresh panel of three
different names and shall appomt one of the persons naru.d in the fresh panel,
as the Viee-Chanecellor, ”.

R‘(‘l’;“’};‘:_: of 3. For the removal of doubts, it is hereby declared that the provisions of
’ _ section 10 of the principal Act, as amended by this Aect, shall apply to any

pane! of names recommended by the Committee referred to in sul-section (2)
of that section for appointment as Vice-Chancellor and pending consideration
with the Chancellor immediately before the date of the rublicztion of this

Act in the Tamil Nadu Government Gazette i

(By order of the Governor).

gilen owTE Db e : :,:, CEEP I . 2 ‘
P JEYASINGH PE’I‘ER

' : . Secretary to Government,
C o . Law Department.

/

FRINTED AN.D PUBLISHED BY THE DIRECTOR OF "$STATIONERY AND: PRE G.tM RAS
QZD ON BEHALF OF THE GOVERNMENT OF TAMiL NADI‘},TIN AP
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mil Nadu
|Ordinance 4
aof 1992

The following Act of the Tamil Nadu Legislative Aseembly received the -

assent of the Governor on the 23rd Februgry 1992 and is hereby pubhshed for
general information :—

ACT No. 8 OF 1992.

An Aet further to amend the Temil Nadu Dr. M.G.R. Medical University,
Madras, Act, 1987.

BE it enacted by the Legislative Assembly of the State of Tamll Nadu in the Forty-
* third Year of the Republic off India as follows :—

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical Umversxty
Madras (Amendment) Act, 1992.

) (2) It shall be deemed to have come into force on the 10th day of January

2. In section 10 of the Tamil Nadu Dr. M.G.R. Medxcal University, Madras

Act, 1987 (hereinafter referred to as the principal Act), in sub-section (1), for the

proviso, the following provwo shall be substltut'ed, namely :—

. “Provided that if the Chancellor does not approve any of the persons in the™
pancl so recommended by the Committee, he may take steps to constitute another
Committee, in accordance with sub-section (2), to give a fresh panel’ of three

[E—— ~
rr————

Short title and
commencement,

Amendment of -
section 10.

different names and shall appoint one of the persons named in the. fresh ranel as

the Vice-Chancelloz.”.

3 For the removal of doubts it is hereby declared that the pmwsms of section
10 of the principal Act, as amended by this Act, shall apply to anfy panel of _names
recommended by the Comumittee referred to in sub-section o
appointment as Vice-Chancellor and pending consideration with the Chancellor
immediately befoe the date of the pubheatxon of tlns Act in the Tamil Nadu . -Govern-
ment Gazette,

4. (1) The Tamil Nadu Dr. M.G.R. Medlcal Umversxty, Madras (Amend-
ment) Ordinance, 1992 is hereby repealed. ‘

(2) Notwithstanding such repeal, anythmg done or any action taken under

Remoyal or

doubts,

that section for . -

Repeal and
saving.

the principal Aet, as amended by the said Ordinance, shall be deemed to have " -

heen done or taken under the principal Act, ag amended by this Ach,
(By order of the Governor) '

P | - . MD. ISMATL,
re ' ' Secretary to Government,
. ; Law Dcpartment.

PRINTED AND PUBLISHED BY THE DIRECTOR Of STATIONERY AND PRINTING, MADRASJ) o
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Part IV—Section 2
Tamil Nadu }Acu and Ordinees.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 8th June 1992 and is hereby published for
general information :—

ACT No. 20 OF. 1992.

An Act further to amend the Tamid Nadu Dr. M.G.R. Medical Unwermty,
Madras, Act, 1987.

LT it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical Short title and

University, Madras (Second Amendment) Act, 1992 , commencement.
B (%) It shall come into force at once.
: "‘ Nadu 2. In section 12 of the Tamil Nadu Dr. M.G.R. Medical University, Amendment of

37 of 1987.  Madras, Act, 1987 (hercinafter referred to as the principal Act), in sub- section 12.

section (2), after the expression “to ensure that the plovxslonq of this Act,
the statutes, ordinances and regu]atlons » the expression * except section
35-A ” shall be inserted.

3. After section 35 of the principal Act, the following section shall be Insertion of
inscrted, namely :— new section 35-A.

4 85-A. Selection and admission of condidates to Government colleges
wad institulions—Notwithstanding anything contained in seetion 35 or in
any other provisions of this Aet—

(a) the Government shall be the competent authority to select and
admit candidates to a course of study or training in the Government colleges
and institutions and to a course of sfmdy or training in prlvato eolleges and
“ ingtitutions to whxch this "Act applies, in respeéct of sedts under’ C’ovemmwt';ji;‘. SR e
qliota ; and ) o

S

B\ Gron) TV-2EX.(338) 1 [ 79 ]
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IR

T (b) the Government may specify by general or special order. the
policy, guidelines, method and procedure for sclection of candidates for adwnis-
sion to al course of study or training in Government colleges and institutions
and to a course of study or training in private colleges and ingtitutions to
which this Act applies, in respect of seats under Guv..nment quota.

- Ezplanation.—In this section, the cxpression “seats under Govern-
- menl quota ” means the seats resermved in a course of study ot treining in

private colleges or private institutions to which this Act applies, to be filled

in by the Government from among the approved list of candidates selected for

admission. ”.

Py S i

(By order of the Governor) ; %

f

MD. ISMAIL,
! Secretary to Government, Law Depariment.

mIme oo
'

R

L PRINTED AND PUBLISHED BY-THE DIRECTOR OF STATIONER® D PR e o
ON BEHALF OF THE GOVERNMENT OF TAMILNADY | | A RAS:




TAMILNADU GOVERNMENT GAZETTE EXTRAORDINARY 35

ST ,
The following Act of the Tamil Nadu LegiﬂatiVe Assembly received the
assent of the Governor on the Tth- Mry 1993 and is hereby pubhshed for

general information :— <

ACT No. 13 OF 1993.

An Act further to amend the Tamil Nadu Dr. M.G-R. Medical University,
" Madras, Act, 1987.
. _ “
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
F.orty—fout'th Year of t‘hg, Repuhlic of India as follows : —
1 (1) ‘This Act may be called the Tamil Nadu Dr. M.G.R. Medical Short title and
Um emlty, Madras (Amendmcnt) Act, 1993. cummencement

(2) It shall come into force on such date as the State Government may,
by notlﬁcatlon appoint.

ﬁ;’;“ NaglgHACt 2. In section 30 of the Tamil Nadu Dr. M.G.R. Medical University, Amendment of '
°7 of 1987. Madras, Act, 1987, for sub-section (1), the following sub-section shall be  Stction 30.

substituted, namely :—

1) | The University shall consist of the following Faculties, namelyl: —-
(a) Faculty of Basic Me'dical Sciences ; ‘
(b) Faculty of Medicine and Medical Specialities ;

(¢) Faculty of Surgery and Surgical Spocialities ;
(é) Faculty of Paediatricy and Paediatric Specialities ;

(e)‘ Faculty of Obstetrics and Gynaecology and related Specialities ;

() Faculty of Community Health and Social Sciences and H.lstory
of Medicine ;

(9 Faculty of Dentlstry ; .

&h) Facu],’tg‘ of Pharmacy ;

(7) I‘aculty of Nursing; anq

(j) such other Faculty as may be prescribed by the statutes ”.

(By order of the Governor )

M. MUNIRAMAN,
Secretary to Government, Law Department.,

(A Group) 1V2 Ex. (240)—2
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Tamil Nadu
Act 37 of
1987.

Tamil Nadu
Ordinance

15 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT No. 42 of 2012.

An Act further to amend the Tamil Nadu Dr. M.G.R. Medical
University, Chennai, Act, 1987.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical University,
Chennai (Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 6th day of August
2012.

2. In section 10 of the Tamil Nadu Dr. M.G.R. Medical University, Chennai,
Act, 1987 (hereinafter referred to as the principal Act), in the proviso to
sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Dr. M.G.R. Medical University, Chennai (Amendment)
Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
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saving.
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Tamil Nadu Act 37
of 1987.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 26th January 2018 and is hereby published for general
information:—

ACT No. 13 OF 2018.

An Act further to amend the Tamil Nadu Dr.M.G.R. Medical University,
Chennai, Act, 1987.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-
eighth Year of the Republic of India as follows :-

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical University,
Chennai, (Amendment) Act, 2018.

(2) It shall come into force at once.

2. In section 10 of the Tamil Nadu Dr.M.G.R. Medical University, Chennai, Act,
1987, for sub-section (2) including the proviso thereto, the following sub-sections shall
be substituted, namely :-

“(2) For the purpose of sub-section (1), the Committee shall consist of—

(i) a nominee of the Government, who shall be a retired or serving officer of the
State Government not below the rank of Principal Secretary to Government or an
eminent educationist;

(ii) a nominee of the Senate who shall be an eminent educationist; and
(iii) a nominee of the Governing Council who shall be an eminent educationist.

Explanation.—For the purpose of this sub-section, “eminent educationist” means
a person in the field of medical science,—

(i) who is or has been a Vice-Chancellor of any Medical University established by
the State Government or Central Government; or

(ii) who is a distinguished academician, with a minimum of ten years of experience
as Professor or Dean in any Medical College or in any Medical University established
by any State Government or Central Government or in both taken together; or

(iii) who is or has been a Director or Head of any medical institution of national
importance:

Provided that the person so nominated shall not be a member of any of the
authorities of the University or shall not be connected with the University or any college
or any recognized institution of the University.

(2-A) A person recommended by the Committee for appointment as Vice-
Chancellor shall—

(i) be a distinguished academician with highest level of competence, integrity,
morals and institutional commitment;

(i) possess such educational qualifications and experience as may be
specified by the State Government in consultation with the Chancellor by an order
published in the Tamil Nadu Government Gazette.

Short title and com-
mencement.

Amendment of
section 10.
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(2-B) The process of nominating the members to the Committee by the
Government, the Senate and the Governing Council shall begin six months before the
probable date of occurrence of vacancy in the office of the Vice-Chancellor and shall
be completed four months before the probable date of occurrence of vacancy in the
office of the Vice-Chancellor.

(2-C) The process of preparing the panel of suitable persons for appointment
as Vice-Chancellor shall begin at least four months before the probable date of
occurrence of the vacancy in the office of the Vice-Chancellor.

(2-D) The Committee shall submit its recommendation to the Chancellor within
four months from the date of its constitution. If the Committee does not submit its
recommendation to the Chancellor within the said period, the Chancellor may grant
further time to the Committee to submit its recommendation or take steps to constitute
another Committee in accordance with sub-section (2).”.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.
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Tamil Nadu Act
37 of 1987.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 1st October 2021 and is hereby published for
general information:—

ACT No. 23 OF 2021.

An Act further to amend the Tamil Nadu Dr. M.G.R. Medical University,
Chennai, Act, 1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical University,
Chennai (Second Amendment) Act, 2021.

(2) It shall be deemed to have come into force on the 26th day of February
2021.

2. In section 67 of the Tamil Nadu Dr. M.G.R. Medical University, Chennai,
Act, 1987, (hereinafter referred to as the principal Act), after sub-section (4), the
following sub-section shall be inserted, namely:—

“(4A) Notwithstanding anything contained in this Act, the statutes, ordinances
and regulations continued in force under the Annamalai University Act, 2013 or
made under this Act, every person who immediately before the 26th February
2021 was a student of the Annamalai University or was eligible to appear for any
of the examinations in medical science, dentistry or nursing of the Annamalai
University, shall be permitted to complete his course of study in the Annamalai
University and the Tamil Nadu Dr. M.G.R. Medical University, Chennai shall
make arrangements for the instruction, teaching and training for such students
for such period and in such manner as may be determined by the Tamil Nadu
Dr. M.G.R. Medical University, Chennai in accordance with the course of study in the
Annamalai University, and such students shall, during such period, be admitted to the
examinations held or conducted by the Annamalai University and the corresponding
degree, diploma or other academic distinctions of the Annamalai University shall
be conferred upon the qualified students on the result of such examinations, by the
Annamalai University.”.

3. In the Schedule to the principal Act,—
(1) under the heading “I. Government Medical Colleges.— Under the
control of Director of Medical Education”, after the entry “8.Chengalpattu Medical

College, Chengalpattu.”, the following entry shall be added, namely:—

“9. Rajah Muthiah Medical College and Hospital, Annamalai Nagar,
Chidambaram.”;

(2) under the heading “lll. Government Dental College—,” for the entry
“Madras Dental College, Chennai.”, the following entries shall be substituted,
namely:—

“1. Madras Dental College, Chennai.

2. Rajah Muthiah Dental College and Hospital, Annamalai Nagar,
Chidambaram.”;

Short title and
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(3) under the heading “V. Government College of Nursing—,” for the entry
“Madras Medical College, Chennai.”, the following entries shall be substituted,
namely:—

“1. Madras Medical College, Chennai.

2. Rani Meyyammai College of Nursing, Annamalai Nagar, Chidambaram.”.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu Act
37 of 1987.

The following Act of the Tamil Nadu Legislative Assembly is deemed
to have received the assent of the Governor on the 18th November 2023,
pursuant to the Judgment of the Hon’ble Supreme Court of India, made
under Article 142 of the Constitution of India in WRIT PETITION (CIVIL)
No. 1239 of 2023 titled “THE STATE OF TAMIL NADU Vs THE GOVERNOR OF
TAMIL NADU & ANOTHER?”, dated the 8th April 2025 and is hereby published
for general information:-

ACT No. 18 of 2025.

An Act further to amend the Tamil Nadu Dr.M.G.R. Medical University,
Chennai, Act, 1987.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr.M.G.R. Medical University,
Chennai (Amendment) Act, 2022.

(2) It shall come into force at once.

2. In section 10 of the Tamil Nadu Dr. M.G.R. Medical University, Chennai,
Act, 1987 (hereinafter referred to as the principal Act),—

(1) in sub-section (1),—

(i) for the expression “Chancellor”, the expression “Government”
shall be substituted;

(ii) in the proviso, for the expressions “Chancellor” and “he”, the
expressions “Government” and “they” shall, respectively, be substituted;

(2) in sub-section (5), for the expression “Chancellor”, the expression
“Government” shall be substituted.

3. After section 10 of the principal Act, the following section shall be
inserted, namely:—"

“10-A. Removal of Vice—Chancellor— The Vice Chancellor shall not
be removed from his office except by an order of the Government passed on
the ground of wilful omission or refusal to carry out the provisions of this Act or
abuse of the powers vested in him. In a case where it is proposed to remove
the Vice - Chancellor, the Government shall order an inquiry by such a person
who is or has been,—

(i) a Judge of the High Court ; or

(ii) an officer of the Government, not below the rank of Chief
Secretary to Government,

in which the Vice — Chancellor, shall be given an opportunity to make a
representation. On consideration of the inquiry report, the Vice-Chancellor shall
be furnished a copy of the inquiry report and called upon to submit his further
representation, if any thereon, before making an order of removal.”.

(By order of the Governor)

Short title and
commencement.

Amendment of
section 10.

Insertion of new
section 10-A.

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.
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